RATIFIED MINUTES OF MEETING No.14/18 OF NORMS COMMITTEE-I (DES-I
SECTION) HELD ON 10.10.2017.

(1) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations
/ Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned
copy of such document has been placed at the end of the Minutes, in running serial orders. The
concerned firm may go through the same and respond accordingly.

(i)  Itisalso informed that all applications/representations/reply to the Deficiency letters etc. may be sent
to Shri Darshan Singh, Additional DGFT and Chairman, NC-I. The email address is:
darshan.singh@nic.in and ncl.dgft@nic.in. All firms are also requested to mail/send their present
valid email addresses so that correspondences can be made through email only.

The meeting No. 14/18 of the Norms Committee (NC-I) for the licensing year 2017-2018 held on
10.10.2017. under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy
2015-2020 / Handbook of Procedure Volume. The following Members of the Committee were present in the
meeting: -

SIN | Name of the representatives | Room | Telephone No. Department

0 & their Designation No.

1. Sh. K.K. Tiwari, [A 476 23062622 DHI, Udyog Bhawan

2 Sh S.K. Jain, D.O. 428A | 23063321 DIPP, Udyog Bhawan .
Extn.3318
23063166

3 Sh. S.K.Panigrahi , E.O 404 23061562 DGFT, Udyog Bhawan
Extn.265

Case No.1/23/80-ALC2/2013 Party Name:APEX  TEST Meet  No/Date:14/80- Status:

TECHNOLOGIES, ALC2/2017 Deferred
| | 10.10.2017 ;
| HQ " FileRLA  File[LicNo/Date:0710101331 Defer |
" :01/80/050/00427/AM 14/ :07/24/040/00310/AM14/  [17.01.2014 Date:21.11.2017..

{becisidn - The committee noted that comments from MEITY is still awaited déspiteﬂ of five several
reminders issued to DIET to expedite their comments. It is decided to remind MEITY to expedite their

‘comments. Case is deferred to 21.11.2017. e
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|Case No.:4/21/80-ALC2/2014 “lpaty  Name:ZENITH|Meet  No/Date:14/80- Status:

PRECISION PVTLTD ., ALC2/2017 | Approved
* | 10.10.2017 |
%HQ " File RLA File Lic.No/Date:0710107058 |
:01/80/050/00480/AM15/ :07/24/040/00297/AM15/ 26.11.2014

DeClSlon “The committee ‘decided to ratlfy the norms based on the recommendation of DIPP letter
Eno. 12/71/2017-TSW/2 dated10.10.2017 as under :-

?Quantities of import items may be allowed as under after taking 15% recovery from Aluminium scrap &5%
recovery from Stainless Steel Scrap:

['SI. | Quantity in Kgs after | SI. Quantity in Kgs after | SI. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovery
1. ]13.87 26 | 19.57 51 |20.40
2. ]5534 27. | 79.16 52 [5.62
3. [132.64 28 ]179.96 53 19.62
4. 1285.75 29 [104.78 54 |81.52
15 [70.18 30 | 18.60 55 |21.78
6. [1041.19 31 | 14.09 56 | 118.60
17. 11483 32 [13.94 57 [7.90
8. [27.85 33 |24.48 58 [33.39
19. [29.12 34 |61.79 59 |68.33
110. [7.19 35 |18.14 60 | 315.49
1. ]121.49 36 | 245.66 61 285.75
112, ]11.86 37 34147 62 | 361.42
13. [2.12 38 [313.37 63 | 120.06
[14. 821 39 |57.06 64 | 345.81
115. [50.80 40 [20.80 65 104.40
| 16. | 688.56 41 | 4247 66 138.74
[17. [825 42 |30.70 67 138.74
I'18. 116.59 43 | 296.34 68 |9.18
119. ]102.78 44 [32.03 69 | 14.67
120. [55.80 45 | 81.14 70 |27.64
121. {1149 46 | 2125 71 29.12
122. 16.38 47 110.88 72 |26.67
123 1636 48 |98.53 73 19.27
[24. [24.43 49 [2.11 74 227
125 13.12 50 | 14.65

RA concerned may take further necessary action accordingly

" [Case No.:62/3/80-ALC2/2015 _[Party “Namel & T-MHPS|Meet  No/Date:14/80- Status:

TURBINE  GENERATORS ALC2/2017 fiDeferred
| PRIVATE LIMITED 10.10.2017 -
mQ " File| RL}SC“ " File Lic.No/Date:0310793788 Defer
:01/80/050/00062/AM16/ 03/95/040/00743/AM15/ 11.02.2015 Date:21.11.2017..

Dec151on The commlttee noted that ﬁHI raised deﬁcienc

‘;‘ letter no TSW B 3/12/2015 dated

o dro THS /¥ P. SINGH
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| [308.2017. Letter sent to the firm vide e mail 5102017 to furnish their reply. Case is deferred 021.11.2017. |

| ”%Cése No.:17/27/80-ALC2/2014 Party ‘Name:DYNAMATIC gMeet No/Date:14/80- Status:

| TECHNOLOGIES LIMITED, |ALC2/2017 Deferred
B ) | 110.10.2017 |
4 HQ File RLA File Lic No/Date:0710107705 Defer |

-01/80/050/00642/AM15/ :07/24/040/00422/AM15/ 25.02.2015 Date:21.11.2017..

Decision : The committee noted that deficiency raised by DIPP vide their U.O.No 12/63/2017-TSW/4 dated
| 129.8.2017. Letter sent to the firm vide e mail 5.10.2017 to furnish their reply. Case is deferred t021.11.2017

CasoNo.35/3/80-ALC2/2015 [Party  Name:TERUMO Meet No/Date:14/80- Status:

PPENPOL LIMITED ALC2/2017 Deferred
| | 10.10.2017 |
5 HQ File RLA " File LicNo/Date:5310018479 Defer
~ 1:01/80/050/00035/AM16/ 53/24/040/00018/AM15/  117.03.2015 Date:21.11.2017..

Decision : The committee noted that firms application sent to MSME (chemical) for their comments
.Case is deferred to 21.1 1.2017. '

" Case No.20/3/80-ALC2/2015 Party  Name:AUTOMAT Meet * No/Date:14/80- Status:

IRRIGATION PVT.LTD.  |ALC2/2017 Deferred
B | 10.10.2017
6 HQ File RLA File [Lic.No/Date:0510393719 Defer
L01/80/050/00020/AM16/  :05/23/040/00580/AM1S/  [24.03.2015 Date:21.11.2017...

" |Decision :"’"Tti’e"'c““csﬁih{ittéé”h‘o’”t’e'a"that”‘ﬁ’rms“abpii&étiaf{"é’éﬁt’t'cs MSME (chemical ) on 16.2.2017 for|
. ltheir comments.. Case is deferred to 21.11.2017.

" (Case No.8/9/80-ALC2/2015 _ Party Name:SOPLAR INDIA Meet  No/Date:14/80- Status:

PVT.LTD, 'ALC2/2017 Deferred
|| | 10.10.2017
., |HQ File RLA File [Lic.No/Date:0710107912 Defer |
7 .01/80/050/00193/AM16/  |:07/21/040/01140/AM15/  24.03.2015 Date:21.11.2017...

;Deéisib}{}'fhé”c’:c'{rh’r'riiﬁe'e'hbt’éd‘ih’ét the firm's reply dated 26.01.2016 has been sent to MSME on/
' 122.02.2016 for comments. As requested by MSME copy of the reply again sent to them on
103.06.2016.. Case is deferred to 21.11.2017.

| %CaséNo§:4'6/3/86lA'LC'2'/2ois Party  Name:DYNAMATIC Meet  No/Date:14/80- Status:

TECHNOLOGIES LIMITED, |ALC2/2017 Deferred
B | 10.10.2017
shHo  FileRLA © File|Lic.No/Date:0710107930 Defer |
-01/80/050/00046/AM16/  :07/24/040/00462/AM1S/  [25.03.2015 Date:21.11.2017...

Decision : The committee noted that deficioncy raised by DIPP vide their U.ONo 1 2/63/2017-TSW/8 dated
' 29.8.2017. Letter sent to the firm vide e mail 5.10.2017 to furnish their reply. Case is deferred t028.11.2017.. |
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' [Case No.:65/3/80-ALC2/2015 Party NamePROMAC Meet  No/Date:14/80- Status:

ENGINEERING ALC2/2017 Deferred
. INDUSTRIES LIMITED, 10.10.2017 |
HQ File RLA File Lic.No/Date:0710107942 Defer
o :01/80/050/00065/AM16/ :07/24/040/00473/AM15/ 26.03.2015 Date:21.11.2017..

Decision : The committee noted that the representative has appeared of the firm appeared before
the committee for personal hearing on 29.8.2017 and explained the manufacturing process. The
committee advised the firm to submit the detailed of manufacturing activity carried out in import
item before export that causes about 300 o value addition, for further consideration. The
information received from the firm sent to DHI for their comments. Case is deferred to 21.11.2017.

 ICase No.:12/9/80-ALC2/2015 [Party Name:NETAFIM Meet  No/Date:14/80- Status:
IRRIGATION INDIA ALC2/2017 Deferred
PVT.LTD. 10.10.2017

wHQ File RLA " File Lic.No/Date:3410041122 Defer |
:01/80/050/00197/AM16/ :34/24/040/00263/AM15/ 06.04.2015 IDate:21.11.2017.. |
Decision : The committee noted that the firm’s reply dated 10.08.2016 has been sent to MSME |
(Chemical) on 22.08.2016 for examination and comments. Case is deferred to 21.11.2017.

Case  Nou57/25/80-Party  Name:DYNAMATIC Meet No/Date:14/80- Status:
ALC2/2016 TECHNOLOGIES LIMITED, |ALC2/2017 Deferred |
| | 10.10.2017
|1 HQ File RLA File Lic.No/Date:0710108017 Defer |
101/80/050/00617/AM17/  :07/21/040/01174/AM1S/  [15.04.2015 Date:21.11.2017...

~ IDecision : The committee ~oted that deficiency raised by DIPP vide their U.O.No 12/63/2017-TSW/11
dated 29.8.2017. Letter sent to the firm vide e mail 510.2017 to furnish their reply. Case is deferred |
t021.11.2017..

" lCase  No:l4/25/80-Party Name:MATRIX Meet  No/Date:14/80- Status:
ALC2/2016 MEDITEC PVT. LTD. ALC2/2017 Deferred
| 10.10.2017 |

- HQ "~ FileRLA "~ File|Lic.No/Date:0810136256 [Defer

12 -01/80/050/00574/AM17/  :08/24/040/00229/AM16/  [12.10.2015 Date:21.11.2017...

Decision : The committee noted that deficiency raised by DIPP U.O dated 6.6.2017 and
deficiency letter sent to the firm vide e mail dated 12.7.2017 and final reminder sent on
29.9.2017.The information furnished by the firm received on 10.10.2017 sent to DIPP for their
‘comments.. Case is deferred to 21.11.2017. '

ICase No.42/5/80-ALC2/2017 [Party Name:PLANSEE INDIA Meet No/Date:14/80- Status:

HIGH PERFORMANCE ALC2/2017 Deferred
MATERIALS PVT LTD 10.10.2017 f
- HQ ” FileRLA " File Lic.No/Date:0710108948 Defer
-01/80/050/00103/AM 18/ -07/24/040/00192/AM 16/ 26.10.2015 Date:21.11.2017..

Decision : The committee noted that deficiency raised by DIPP U.O dated 6.6.2017, sentto the

firm vide e mail dated 12.7.2017 to furnish the information. It is noted that reply furnished by the

firm vide their letter dated 20.7.2017 has not replied to the@@ts raised in deficiency letter. It is
‘l Saio Sro s IR P. sSINGH
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decided to send | final reminder to the firm with request to furnish the point wise reply to deficiency
letter within 15 days of uploading of the minutes, failing which the case will be rejected without

Efurther notice with direction to the firm to pay applicable custom duty with interest for EODC. |
] Case is deferred to 21.11.2017.

Case  No:l6/16/80-Paty  Name:VEE  KAY Meet  No/Date:14/80- Status:

ALC2/2016 VIKRAM & CO LLP ALC2/2017 Deferred
. | 10.10.2017 |

14 HQ File RLA File|Lic.No/Date:0810136711 Defer
-01/80/050/00391/AM17/  :08/24/040/00308/AM16/  11.12.2015 Date:21.11.2017..

Decision : The committee noted that the firm's application has been sent to MSME on 13.12.2016
for examination and comments.. Case is deferred to 21.11.2017.

“[Case No.:1/6/80-ALC2/2016  Party “Name:DECON INDIA Meet  No/Date:14/80- Status:

PPLASTICS PVT. LTD., |ALC2/2017 Deferred
| 10.10.2017 |
15 HQ File RLA File Lic.No/Date:3110066049 Defer
.01/80/050/00160/AM17/  |:31/83/040/00187/AM16/  [14.03.2016 Date:21.11.2017...

Decision : The committee deliberated on the matter and decided to send a complete set of
. \application to DIPP (chemical ) for their examination and comments. Case is deferred to
- 21.11.2017. 1

" ICase No.8/1/80-ALC2/2016 [Party Name:AZAD Meet  No/Date:14/80- Status:

| ENGINEERING ~ PRIVATE ALC2/2017 Deferred

| LIMITED 10.10.2017 ;

A 6‘EHQ“”' - “File RLA  File LicNo/Date:0910063457 Defer |
-01/80/050/00466/AM16/  |:09/24/040/00736/AM16/ 29.03.2016 Date:21.11.2017..

Decision :”Theﬁcor'nrr»iittée'note'd'tvhatﬁthe firm's additional information dated 08.11 ‘.201’6“|’iééwbéen‘;
sent to DHI on 09.11.2016. Letter sent to the firm on 5.10.2017 to furnish information. Case is
~ deferred to 21.11.2017.. 5

~Case No.2/13/80-ALC2/2016 Pty Name:ZENITH Meet No/Date: 14/80- Status:

PRECISION PVTLTD ., ALC2/2017 Approved
| 10.10.2017
HQ  FileRLA | File Lic.No/Date:0710109739
:01/80/050/00343/AM17/ :07/24/040/00044/AM17/ 29.04.2016

‘ {bveé'is’ioyhvzr The committee decided to ratify the norms based on the recommendation of DIPP Iétteri
17 ho. 12/71/2017-TSW/17 dated10.10.2017 as under :-

1. Quantities of export items may also be specified in Nos. in addition to their weights as given under:-

rSl Quantity in Nos. SI. Quantity in SI. Quantity in Nos
| No No No.
11 375 12 67 23 421
12 1672 13 1903 24 421
|3 1621 14 888 25 R~ Nak
i pmintiin - ———————— s = iiaiitat gt e e - i ‘f\ —— 3 -
“ ; e SINCH
s 2 %‘:‘ of Fore'g" Trade
Doputy Director v EEorelgn Trad‘:
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| 4 67 15 | 504 26 |2
15 67 16 | 504 7 212
|6 94 17 | 264 28 212
|7 146 18 | 1119 29 122
|8 251 19 |1238 30 601
19 239 20 | 135 31 737
10 |4551 21 | 135

11 (1079 22 | 107

2. Quantities of import items may be allowed as under after taking 15% recovery from Aluminium |
scrap & 5 % recovery from Stainless Steel Scrap:

| SI. Quantity in Kgs after | SI. Quantity in Kgs after | Sl Quantity in Kgs after 15%/
| No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
| 1. 69.86 12  1275.29 23 47.45

2 116.15 13 416 24 186

13 108.94 14 643.04 25 6

14 35.47 15 257.50 26 75.46

15 35.09 16 |257.50 27 223

16 14.70 17 | 146 28 [223

|7 22.79 18 801.18 29 83.05

|8 38.21 19 |931 30 33.62

{9 37.23 20 - |28.75 31 21
110|231 21 28.75

11 43.10 22 | 475.75

| |
RA concerned may take further necessary actron accordrngly

- [CaseNo:: 10/7/80-ALC2/2016 Party Name:OMEGA Meet  No/Date:14/80- Status:
|| SEPARATIONS INDIA |ALC2/2017 Deferred
PRIVATE LIMITED. 10.10.2017

18 HQ  FileRLA ~ File Lic.No/Date:3210077894 Defer
:01/80/050/00231/AM17/ :32/24/040/00004/AM17/ 18.05.2016 iDate 21.11.2017..

DeClSIOn The committee noted that the firm’s appllcatlon has been sent to MSME on 24. 06. 2016
for examrnatron and comments Case is deferred to 21. 11 2017 ‘

[Case No.:13/7/80-ALC2/2016 [Party Nome ANGIPLAST Meet  No/Date:14/80-Status:

PRIVATE LIMITED ‘ALC2/201 7 Deferred
|l 110.10.2017
119 ‘HQ File | RLA File | ch No/Date:0810137979 ‘Defer <
01/80/050/00234/AM17/ 08/24/040/00057/AM17/ 25.05.2016 Date:21.11. 2017..

Decrslon The committee ‘noted that the firm’s applrcatron has been sent to MSME (Chemlcal) on|
03 10 2016 for examrnatron and comments Case |s deferred to 21 11 2017

o Gro fas /K. P SINGH

Deputy Director General of Forelgn Trade
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Case No7/16/80-ALC22016 Party _ Name:SHREE Meet  No/Date:14/80- Status:
f 'GAYATRI HEALDS MFG. ALC2/2017 Deferred
L CO. 10.10.2017
20 HQ File RLA File [Lic.No/Date:5210041915 Defer |
- 1:01/80/050/00382/AM 17/ :52/24/040/00013/AM17/ 02.06.2016 Date:21.11.2017..
Decision : The committee noted that the firm’s ap'plication' has been sent to MSME on 02.11.2016
qgvfor examination and comments. Case is deferred to 21.11.2017.

~ Case No.:9/16/80-ALC2/2016 Party ~ Name:SHIV Meet  No/Date:14/80- Status:
? HYDROMET 'ALC2/2017 Deferred
: 110.10.2017
21 HQ File RLA File Lic.No/Date:2410042006 Defer ;
:01/80/050/00384/AM17/ :24/24/040/00009/AM 17/ 24.06.2016 Date:21.11.2017..

Decision : The committee noted that the firm'’s application has been sent to MSME on 02.11.2016
 for examination and comments. Case is deferred to 21.11.2017.

Case No.:3/13/80-ALC2/2016  Party Name:ZENITH Meet ~ No/Date:14/80- Status:
PRECISION PVT LTD ., ALC2/2017 Approved
10.10.2017 |

HQ  FileRLA ~ File/Lic.No/Date:0710110157 |
:01/80/050/00344/AM 17/ :07/24/040/00142/AM17/ 26.07.2016 | 5
Decision : The committee decided to ratify the norms based on the recommendation of DIPP letter
no. 12/71/2017-TSW/22 dated10.10.2017 as under :-

| i

1. Quantities of export items may also be specified in Nos. in addition to their weights as given under:-

| SI. | Quantity in Nos. SI. | Quantity in Nos. SI. Quantity in Nos. '
| No No No. f
11 249 53 | 10736 105 |15 ﬁ
|12 210 54 [10714 106 |15
2213 208 55 | 1598 107 | 139
L4 228 56 | 1007 108 | 67
N E 484 57 |758 109 |67
L6 439 58 | 506 110 |25
K 459 59 [119 111 |25
|8 435 60 |94 112 |19
19 914 61 | 187 113 |31
10 [785 62 |253 114 | 1672
11 | 785 63 | 434 115 | 1621 @
(12 472 64 | 2061 116 | 535
113 [5057 65 | 696 117 | 624
[14 [3816 66 | 178 118 | 641
15 | 8358 67 | 1242 119 | 304
16 | 1820 68 | 8654 120 | 288
17 [ 1813 69 | 5369 121 |19 ~ .
18 |519 70 | 4027 122 |19 @é&

o o B/ T e
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[19 1985 71 | 138 23 130 |
120 2782 72 | 364 124 |44

121 |804 73 |162 125 | 130

22 | 49889 74 | 2455 126 | 5088

23 [ 451 75 | 125 127 | 5088

24 685 76 | 1151 128 | 1670
125 185 77 | 602 129 | 1956
126 [1107 78 | 360 130 | 720
127 |1382 79 | 267 131 [ 1119
128 ]3351 80 |[122 132 | 4403
(29 1188 81 [ 120 133|310
130 [1188 82 |120 134 | 310
131 7553 83 |24 135 | 164
132 |5968 84 |46 136 | 1392
133|723 85 |88 137 | 4551
134 |6052 86 |87 138 | 263
135 [258 87 1838 139 | 425
136 | 807 88 810 140 |30 «,
137 [4303 89 |17 141 |44 g
138 |1327 90 |17 142 |44
139 |702 91 |43 143 |61 ;
140 | 716 92 |43 144 |47
[ 41 |2854 93 |52 145 |47
42 [780 94 |17 146 |37
43 |[2213 95 |17 147 |19

44 235 9 | 81 148 |27

45 | 1327 97 | 181 149 | 14362

46 | 1967 98 | 181 150 | 3549
147 1770 99 |7 151 | 888
148 |240 100 |7 152 | 621 |
149 |1819 101 |8 153 | 4472 |
150 |354 102 |8 154 [ 720 |
[51 |2425 103 |12 155 | 135 f
152 |1811 104 |12 156 | 135

2. Quantities of import items may be allowed as under after taking 15% recovery from AIuminiumﬁ
scrap & 5 % recovery from Stainless Steel Scrap : ‘

| SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | Sl Quantity in Kgs after 15% /
| No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 40 53 8399.72 105 |31.22
12 36.38 54 | 8382.30 6 | 31.22
13 46.3 35 372 107 | 227
| 4 50.64 56 [362.86 108 | 38.26
5 74.00 57 | 293.12 109 |37.84
6 76.03 58 |5l 110 |18 g
7 102.04 59 (89 1 [1813 YT )?
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96.6 60 |75.92 112 | 12.42
9 173.00 61 |223.59 113 |12
10 |436.5 62 | 245.00 114 | 124.73
11 |436.5 63 | 315.04 115 | 116.85
1218275 64 | 1317.95 116 |7
13 |139.87 65 |209.15 117 | 445.55
114 | 113.50 66 | 192.03 118 |457.04
15 [511.55 67 |225.86 119 | 268
16 |27.00 68 |523.63 120 | 254
17 {29.00 69 | 224.00 121 | 18.46
118 |55.63 70 | 168.00 122 | 18.46
[ 19 [109.35 71 | 7.31 123 |15
120 |85.00 72 |12 124 |19
121 73931 73 [ 17.70 125 | 112.63
122 |4066.00 74 | 72.00 126 | 2487
123 | 68.00 75 | 15.04 127 | 2487
124 |86.00 76 | 42.66 128 |53.84
25 |179.86 77 | 31.15 129 |46.28
126 |338.28 78 | 15.07 130 | 60.46
127 |421.56 79 |50.38 131 | 871.94
128 1915.53 80 |36.81 132 | 471.82
129 192.05 81 [9.52 133 | 266.87
130 ]92.05 82 |9.52 134 | 266.87
31 | 172.05 83 |10.93 135 | 118.98
32 | 135.94 84 |7.72 136 | 890.23
33 [205.83 85 |21.42 137 | 231
34 |368.49 86 |[21.42 138 | 85.48
135 [51.00 87 |65.34 139 | 106.74
136 |152.00 88 |5.40 140 |13
137 {329.03 89 |34.25 141 |19
138 |138.02 90 |34.25 142 | 6.87
139 | 348.14 91 |538.94 143 | 9.45
140 | 687.54 92 | 538.94 144 |57.26
141 3341 93 |288.01 145 |57.34
|42 |38.51 94 | 3425 146 | 44.71
|43 |496.00 95 |34.25 147 |22.86
| 44 | 242.72 96 |39.97 148 | 32.53
| 45 |2087.68 97 |268.78 149 | 1159
|46 |6869.84 98 | 268.78 150 | 114.41
47 1901.75 99 | 14.85 151 | 684
148 |125 100 | 14.85 152 | 446.42
|49 | 188.36 101 |15.26 153 | 105.77
150 |13.40 102 |15.26 154 | 60.46
151 [92.62 103 |23.62 155 | 31.15
|52 |105.93 104 |23.62 156 | 31.15

| ;RA concerned may take further necessary action accordingly

wo Ule TRAB/K. P. SINGH
| "ETHare . 2 =IqTaIR
Deputy Director General of Forelgn Trade
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Case No.:5/14/80-ALC2/2016 Party Name:INJECTOPLAST Meet  No/Date:14/80- Status:

PVTLTD ALC2/2017 Deferred

i — 10.10.2017 |

23 HO File RLA  File Lic.No/Date:0610038435 Defer |
:01/80/050/00355/AM17/  |:06/24/040/00015/AM17/ 09.08.2016 Date:21.11.2017..

" [Decision : The committee noted that application sent to MSME on 4.10.2016 for comments. Case is
. deferred to 21.11.2017.

Case No.:8/13/80-ALC2/2016 Party  Name:TECHNOMEC [Meet  No/Date:14/80- Status:

ROLL MANUFACTURING ALC2/2017 Deferred
ICOMPANY PVT. LTD., 110.10.2017 i
:HQ File RLA File ?Lic.No/Date:0810138478 Defer
01/80/050/00349/AMI7/ ‘ 08/24/040/00195/AM17/ ‘12 08.2016 Date:21.11.2017..

iDCCISlon ‘The committee noted def|C|ency raised by DHI sent to the firm on 28.8.2017.
Deficiency letter sent to the firm vide e mail on 28.8.2017 to furnish information. It is decided to.
'send final reminder to the firm to furnish reply within 15 days of uploading of the minutes, failing
which the case will be rejected without further notice with direction to the firm to pay applicable
‘custom duty with interest for EODC. Case is deferred to 21.11.2017.

Case  No.36/19/80-[Party * Name:SCHOTT Meet  No/Date:14/80- Status:
ALC2/2016 'KAISHA PRIVATE LIMITED ALC2/2017 Closed

: | 10.10.2017

HQ ‘ File RLA o ' File |Lic.No/Date:0310807145 Defer
:01/80/050/00431/AM17/  :03/95/040/00365/AM17/ 16.08.2016 Date:21.11.2017...

Decision : The Committee noted that hard cdpy”of' the é'pp'licétion has not been received SO farI
from RA Mumbai and firm despite of letter sent vide email dated on 11.1.2017 and 25.5.2017. |t‘

is decided to close the case .

“[Case No.9/13/80-ALC2/2016 Party ~ Name:TERUMO Meet  No/Date:14/80- Status:

PENPOL PRIVATE LIMITED ALC2/2017 Deferred
110.10.2017

26 HQ ~ FileRLA ' File [Lic.No/Date:5310019203 Defer |
:01/80/050/00350/AM 17/ :53/24/040/00012/AM17/ 26.08.2016 Date:21.11.2017..
Decision : The committee noted that the firm's application has been sent to MSME (Chemical) on
20.09.2016 for examination and comments. Case is deferred to 21.11 .2017. !

Case  No.:18/16/80-|Party Name:SHAKTI PUMPS Meet  No/Date:14/80- Status:
ALC2/2016 (INDIA) LTD., ALC2/2017 Deferred
| 10.10.2017 |
HQ File RLA File Lic.No/Date:5610004986 Defer |
271:01/80/050/00393/AM17/ :56/24/040/00029/AM17/ 30.08.2016 Date:21.112017...

Decmon : The commlttee noted that |nformat|on submltted by the firm vnde thelr letter No':
'SPIL/NORMS/AMDT/4986 dated 23/08/2017 has been perused by DIPP and stated that is non is not

‘complete. DIPP has again raised deficiency vide their letter no 12/71/2017—1‘Wdated 10/10/2017.1t
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is decided to request the firm to submit information on fdllo'\;/i"n‘gvbbiin’ts =

1. Information in respect of SI. No. 5 of Standard Deficiency Format, export product
wise i.e. weight of “Nut” and weight of Stainless steel Strip in the Stainless Steel
Clamping Strip(Export item).

2. Information in respect of SI. No. 12 of Standard Deficiency Format, export product
wise.

3. Quantity of export item in Nos. also in addition to its weight.

. Case is deferred to 21.11.2017.

Case  No.19/19/80- Party Name:L & T-MHPS Meet  No/Date:14/80- Status:
ALC2/2016 TURBINE ~ GENERATORS ALC2/2017 Deferred
Lo PRIVATE LIMITED 110.10.2017 |
28 HQ File RLA File Lic.No/Date:0310807493 Defer V
:01/80/050/00414/AM 17/ :03/95/040/00292/AM17/ 31.08.2016 Date:21.11.2017..

Decision : The committee noted that as per firms request five month time _ already granted i.e up
to sept. 2017 to furnish their reply. | tis decided to send reminder to the firm to furnish their reply
at the earliest. Case is deferred to 21.11.2017.

Case No.:15/16/80-ALC2/2016 Party ~ Name:MOTHERSON Meet  No/Date:14/80- Status:

SUMI SYSTEMS LIMITED | ALC2/2017 Approved
10.10.2017

HQ - " File RLA i File Lic.No/Date:0510399607
:01/80/050/00390/AM17/ :05/24/040/00270/AM17/ 02.09.2016

Decision : The committee deliberated the matter and decided to ratify the norms as under :-

Keeping in view, wastage for sprue & runner and burning loss of 3 % during moulding , the
committee decided to ratify norms as under:

1. Importitems at Sl. No. 1to 11- on net to net basis
L 2. Importitem at SI. No. 12 as under:
29 | (i) 1.061 Kgs./Kg. content in export items at SI. No.8 & 9.
’ (i) 1.070 Kgs./Kg. content in export item at SI. No.10.
3. Import item at SI. No. 13 as under:
(i)  1.258 Kgs./Kg. content in export item at SI. No.1.
4. Import item at Sl. No. 14 as under:
(i) 1.337 Kgs./Kg. content in export item at SI. No.15.
5. Import item at SI. No. 15 as under:
(i) 1.264 Kgs./Kg. content in export item at Sl. No.2.
(i) 1.165 Kgs./Kg. content in export item at Sl. No.3.
(iii) 1.221 Kgs./Kg. content in export item at SI. No.4.
(iv) 1.209 Kgs./Kg. content in export item at Sl. No.5.

(v) 1.287 Kgs./Kg. content in export item at SI. No.16. %
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(vi) 1.208 Kgs./Kg. content in exportltematgl No.17. o
6. Importitem at SI. No. 16 as under:
(i) 1.223 Kgs./Kg. content in export item at SI. No.18
7. Importitem at SI. No. 17 as under:
(i) 1.42 Kgs./Kg. content in export item at SI. No.19.
(i) 1.416 Kgs./Kg. content in export item at SI. No.20.
(iii) 1.408 Kgs./Kg. content in export item at SI. No.21.
(iv) 1.406 Kgs./Kg. content in export item at SI. No.22
(v) 1.381 Kgs./Kg. content in export item at SI. No.23.
(vi) 1.872 Kgs./Kg. content in export item at SI. No.24
(vii) 1.673 Kgs./Kg. content in export item at Sl. No.25.
(viii) 1.339 Kgs./Kg. content in export item at SI. No.26.
(ix) 1.692 Kgs./Kg. content in export item at SI. No.27.
(x)1.321 Kgs./Kg. content in export item at SI. No.28.
(xi) 1.339 Kgs./Kg. content in export items at SI. No.29 & 30.
(xii) 1.238 Kgs./Kg. content in export item at SI. No.31.
(xiii) 1.528 Kgs./Kg. content in export item at Sl. No.32.
(xiv) 1.512 Kgs./Kg. content in export item at SI. No.33.
(xv) 1.258 Kgs./Kg. content in export item at SI. No.34.
(xvi) 2.266 Kgs./Kg. content in export item at SI. No.35
(xvii) 1.329 Kgs./Kg. content in export item at SI. No.36.
(xviii) 1.316 Kgs./Kg. content in export item at SI. No.37.
(xix) 1.385 Kgs./Kg. content in export item at SI. No.38.
(xx) 1.381 Kgs./Kg. content in export item at SI. No.39.
(xxi) 1.377 Kgs./Kg. content in export item at SI. No.40.
(xxii) 1.276 Kgs./Kg. content in export item at SI. No.41.
(xxiii) 1.545 Kgs./Kg. content in export item at SI. No.42
(xxiv) 1.716 Kgs./Kg. content in export item at SI. No.43.
(xxv) 1.787 Kgs./Kg. content in export item at SI. No.44.
(xxvi) 1.673 Kgs./Kg. content in export item at SI. No.45.
8. Import item at SI. No. 18 as under:
(i) 1.287 Kgs./Kg. content in export item at Sl. No.46.
(i) 1.459 Kgs./Kg. content in export items at SI. No.47 & 48.
(iii) 1.613 Kgs./Kg. content in export item at SI. No. 49.
(iv) 1.223 Kgs./Kg. content in export item at SI. No.50.
(v) 1.228 Kgs./Kg. content in export item at SI. No.51.
9. Importitem at SI. No. 19 as under:
() 1.487 Kgs./Kg. content in export item at SI. No.52.
(i) 1.463Kgs./Kg. content in export item at SI. No.53.
(iii) 1.452 Kgs./Kg. content in export item at SI. No. 54.
(iv) 1.978 Kgs./Kg. content in export item at SI. No.55.
10. Import item at SI. No. 20 as under:
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()  1.448 Kgs./Kg. content in export item at SI. No.56.
(i) 1.442 Kgs./Kg. content in export item at SI. No.57.
(i) 1.630 Kgs./Kg. content in export item at SI. No. 58.
(iv) 1.471Kgs./Kg. content in export item at SI. No.59.
(v)1. 396 Kgs./Kg. content in export item at SI. No.60.
(vi) 1.442 Kgs./Kg. content in export item at SI. No.61.
(vii) 1.510 Kgs./Kg. content in export item at SI. No.62.

11. Import item at SI. No. 21 as under:
(i) 1.459 Kgs./Kg. content in export items at SI. No.63 & 64.
(i) 1.490 Kgs./Kg. content in export item at Sl. No.65.
(iii) 1.474 Kgs./Kg. content in export item at Sl. No. 66.

12. Import item at SI. No. 22 as under:
(i) 1.096 Kgs./Kg. content in export item at SI. No.11.
(i) 1.065 Kgs./Kg. content in export item at SI. No.68.

13. Import item at SI. No. 23 as under:
(i) 1.065 Kgs./Kg. content in export item at SI. No.12.
(i) 1.248 Kgs./Kg. content in export item at SI. No.69.
(iii) 1.232 Kgs./Kg. content in export item at SI. No. 70.
14. Import item at SI. No. 24 as under:
(i)  1.198 Kgs./Kg. content in export item at SI. No.71.
(i) 1.244 Kgs./Kg. content in export items at SI. No.72 & 73.
(iii) 1.242 Kgs./Kg. content in export item at SI. No.74.
(iv) 1.209 Kgs./Kg. content in export item at SI. No.75
(v) 1.509 Kgs./Kg. content in export item at SI. No.76.
(vi) 1.487 Kgs./Kg. content in export item at SI. No.77
(vii) 1.459 Kgs./Kg. content in export item at SI. No.78.
(viii) 1.450 Kgs./Kg. content in export item at SI. No.79.
(ix) 1.201 Kgs./Kg. content in export items at SI. No.80 & 81.
(x)1.235 Kgs./Kg. content in export item at SI. No.82.
(xi) 1.545 Kgs./Kg. content in export item at Sl. No.83
(xii) 1.312 Kgs./Kg. content in export item at Sl. No.84.
(xiii) 1.648 Kgs./Kg. content in export item at SI. No.85.
(xiv) 1.245 Kgs./Kg. content in export item at SI. No.86.
(xv) 1.315 Kgs./Kg. content in export item at SI. No.87.
(xvi) 1.359 Kgs./Kg. content in export item at SI. No.88
(xvii) 1.476 Kgs./Kg. content in export item at Sl. No.89.
(xviii) 1.743 Kgs./Kg. content in export item at SI. No.90.
(xix) 1.845 Kgs./Kg. content in export item at SI. No.91.
(xx) 1.545 Kgs./Kg. content in export item at SI. No.92.
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(xxi) 1.854 Kgs./Kg. content mexport ltem at SI. No.93.”
(xxii) 2.06 Kgs./Kg. content in export item at SI. No.94.
(xxiii) 1.471 Kgs./Kg. content in export item at SI. No.95.
(xxiv) 1.584 Kgs./Kg. content in export item at SI. No.96.
15. Import item at SI. No. 25 as under:
(i) 1.170 Kgs./Kg. content in export item at Sl. No.6.
(i) 1.114 Kgs./Kg. content in export item at Sl. No.94.
16. Import item at SI. No. 26 as under:
(i) 1.324 Kgs./Kg. content in export item at SI. No.98.
(i) 1.359 Kgs./Kg. content in export item at Sl. No.99.
(iii) 1.397 Kgs./Kg. content in export item at SI. No.100.
17. Import item at SI. No. 27 as 1.118 Kg./Kg. content in export items at SI. No. 13 & 14.
18. Import item at SI. No. 28 as under:
(i) 1.114 Kgs./Kg. content in export item at Sl. No.13.
(i) 1.089 Kgs./Kg. content in export item at SI. No.14.
19. Import item at SI. No. 29 as 1.277 Kg./Kg. content in export item at Sl. No. 7.
20. Import item at SI. No. 30 as 1.216 Kg./Kg. content in export item at SI. No. 67.
' RA concerned may take further necessary action accordingly. .

|

“ Case No.:61/25/80-ALC2/2016 Party  Name:BARODA Meet No/Date:14/80- Status:
, EQUIPMENT AND VESSELS ALC2/2017 Rejected
PVT LTD 10.10.2017 '
HQ ~ File RLA " File Lic.No/Date:3410042545 |
30 [01/80/050/00621/AM17/ :34/24/040/00182/AM17/ 21.09.2016

DeClSlon The commlttee ‘noted that final reminder sent to the firm on 25.5.2017 and flnal remmder:

'sent on 23.8.2017. It is decided to reject the case with direction to the firm to pay applicable
écustom duty with interest for EODC. :

%RA may take further necessary action accordingly.

 [Case No. 35/19/80-ALC2/2016 Party  Name:STERLITE Meet No/Date:14/80- Status: |
ﬁ POWER  TRANSMISSION ALC2/2017 Rejected
| LIMITED 10.10.2017 ;
"HQ  FileRLA File Lic.No/Date:0310808015
31 01/80/050/00430/AM17/ :03/95/040/00318/AM17/ 23.09.2016

DeClSIOn “The committee noted that DIET sent deﬂmency letter to the firm vide thelr letter dated
24.4.2017 and final reminder sent through e mail on 22.8.2017. It is decided to reject the case
wnth direction to the firm to pay applicable custom duty with interest for EODC.

o Yo RB/K. P. SINGH

z RA may take further necessary action accordingly.
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 ICase No.:4/25/80-ALC2/2016 Party  Name:PREMIER Meet  No/Date:14/80- Status:

INDUSTRIAL ALC2/2017 Deferred

L (CORPORATION LIMITED ~ 10.10.2017 |

32/HQ File RLA File Lic.No/Date:0310808076 Defer
:01/80/050/00564/AM17/  |:03/95/040/00934/AM16/  26.09.2016 Date:21.11.2017...

| Decision : The committee noted that the firm's application has been sent to MSME on 10.03.2017
,’,’u,{f’c#)mrg?(gmination and comments. Case is deferred to 21.11.2017.

" lcase  No.43/19/80-[Party  Name:TERUMO|Meet  No/Date:14/80- Status:

ALC2/2016 PENPOL PRIVATE LIMITED |ALC2/2017 Deferred

. | 10.10.2017

33 HQ File RLA File [Lic.No/Date:5310019228 Defer |
.01/80/050/00438/AM17/  :53/24/040/00018/AM17/ 29.09.2016 Date:21.11.2017...

@Déc'i“si}}ﬁ - The committee noted that the firm’s application has been sent to MSME (Chemical) on|
| - 13.12.2016 for examination and comments.. Case is deferred to 21.11.2017.

ICase  No.45/25/80- Party

ALC2/2016 DEVELOPMENT 'ALC2/2017 Deferred

| 'ENGINEERS LTD. 10.10.2017

HQ File RLA File Lic.No/Date:0510399935 Defer
34 :01/80/050/00605/AM17/  :05/23/040/00296/AM17/ 29.09.2016 Date:21.11.2017..

Decision : The committee noted that as per the deficiency raised by DIPP vide their letter No
12/43/2017-TSW/52 dated 06.6.2017, letter sent to the firm through e mail on 12.7.2017 and final
reminder sent to the firm vide e mail on 29.9.2017 to furnish reply within 15 days of uploading of
the minutes, failing which the case will be rejected. Case is deferred to 21.11.2017.

ICase No.8/19/80-ALC2/2016  Party ~ Name:MOTHERSON Meet No/Date:14/80- Status:

SUMI SYSTEMS LIMITED ~ ALC2/2017 Approved
| 10.10.2017

HQ " FileRLA File|Lic.No/Date:0510400038

:01/80/050/00403/AM17/ :05/24/040/00314/AM17/ 05.10.2016

Decision : The committee deliberated the matter and decided to ratify the norms as under :-

i Keeping in view, wastage for sprue & runner and burning loss of 3 % during moulding, the
35 committee decided to ratify norms as under:

Import items at SI. No. 1to 8 & 20 - on net to net basis

Import item at SI. No. 9 as 1.287 Kg./Kg. content in export items at Sl. No. 2, 3,4 &5.
Import item at SI. No. 10 as 1.223 Kg./Kg. content in export item at SI. No. 6.

& wn e

Import item at SI. No. 11 as under:
(i) 1.408 Kgs./Kg. content in export item at Sl. No.7.

(i) 1.420 Kgs./Kg. content in export item at SI. No.8. W
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(i) 1416 Kgs./Kg. content in export item at Sl. No.9.
(iv) 1.381 Kgs./Kg. content in export item at SI. No.10
(v) 1. 872 Kgs./Kg. content in export item at SI. No.11.
(vi) 1.692 Kgs./Kg. content in export item at SI. No.12
(vii) 1.321 Kgs./Kg. content in export item at SI. No.13.
(viii) 1.339 Kgs./Kg. content in export item at SI. No.14.
(ix) 1.339 Kgs./Kg. content in export item at Sl. No.15.
(x)1.498 Kgs./Kg. content in export item at SI. No.16.
(xi) 1.238 Kgs./Kg. content in export item at SI. No.17.
(xii) 1.258 Kgs./Kg. content in export item at SI. No.18.
(xiii) 2.260 Kgs./Kg. content in export item at Sl. No.19.
(xiv) 1.329 Kgs./Kg. content in export item at Sl. No.20.
(xv) 1.316 Kgs./Kg. content in export item at Sl. No.21.
(xvi) 1.276 Kgs./Kg. content in export item at Sl. No.22
(xvii) 1.545 Kgs./Kg. content in export item at Sl. No.23.
(xviii) 1.716 Kgs./Kg. content in export item at Sl. No.24.
(xix) 1.687 Kgs./Kg. content in export item at Sl. No.25.
(xx) 1.673 Kgs./Kg. content in export item at Sl. No.26.
(xxi) 1.490 Kgs./Kg. content in export item at Sl. No.27.

Import item at SI. No. 12 as under:
(i) 1.287 Kgs./Kg. content in export item at Sl. No.28.

(i) 1.459 Kgs./Kg. content in export item at Sl. No.29.
(iii) 1.228 Kgs./Kg. content in export item at SI. No.30.
Import item at SI. No. 13 as under:
(i) 1.487 Kgs./Kg. content in export item at SI. No.31.
(ii)1.463 Kgs./Kg. content in export item at Sl. No.32.
(iii) 1.452 Kgs./Kg. content in export item at SI. No.33.
(iv) 1.978 Kgs./Kg. content in export item at Sl. No.34.

Import item at SI. No. 14 as under:
(i) 1.442 Kgs./Kg. content in export item at SI. No.35.
(i)  1.630 Kgs./Kg. content in export item at Sl. No.36.
(iii)  1.471 Kgs./Kg. content in export item at SI. No.37.
(iv) 1.442 Kgs./Kg. content in export item at Sl. No.38.
(v)  1.510 Kgs./Kg. content in export item at SI. No.39.

Import item at SI. No. 15 as 1.373 Kg./Kg. content in export item at Sl. No. 1.

Import item at SI. No. 16 as under:
(i) 1.359 Kgs./Kg. content in export item at Sl. No.44.

(ii) 1.476 Kgs./Kg. content in export item at SI. No.45.

(iii) 1.854 Kgs./Kg. content in export item at SI. No.46. %

Ho Urlo TREB/K. P. SINGH
<sq Hweraayres Ay =i
Deputy Director General of Forelgn Trade
23T TG A Inad
Directorate General of Foreign Trade
' =foTSy AT /Deptt. of Commerce
TR AXBIR/ Govt. of India
[TERT I, T
Udyog Bhawan, New Delhl



10. Import item at SI. No. 17 as 1.114 Kg./Kg. content in export item at SI. No. 47.
; 11. Import item at SI. No. 18 as under:
(i) 1.221 Kgs./Kg. contentin export item at SI. No.48
; (i) 1.324 Kgs./Kg. content in export item at SI. No.49
(iii) 1.397 Kgs./Kg. content in export item at SI. No.50

12. Import item at SI. No. 19 as under:
(i) 1.459 Kgs./Kg. content in export item at SI. No.40.
(i) 1. 356 Kgs./Kg. content in export item at SI. No. 41.
(iii) 1.452 Kgs./Kg. content in export item at Sl. No.42.

BA kcpncerned may take further necessary action accordingly. .

“[Case No.:52/25/80-ALC2/2016 Party Name:EXCELLENT HI- ‘Meet  No/Date:14/80- Status:

CARE PRIVATE LIMITED ~ ALC2/2017 Rejected
| 10.10.2017 |
HQ File RLA File [Lic.No/Date:0410162359
:01/80/050/00612/AM17/ :04/24/040/00105/AM17/ 07.10.2016

36 Decision : The committee noted DEIT has sent deficiency letter to the firm vide their letter No. 17
(20 )/2017-IPHW dated 15.5.2017,4.7.2017. This office sent reminder to the firm vide e mail
dated 12.7.2017 and final reminder sent on 25.8.2017 and no reply received from the from so far.

Itis decided to reject the case with direction to the firm to pay applicable custom duty with interest
ffor EODC.

i;RA may take further necessary action accordingly

" lCase  No.:50/25/80- Party Name:BOYSEN “INDIA Meet  No/Date:14/80- Status:
ALC2/2016 PRIVATE LIMITED \ALC2/2017 Deferred
; ’ 110.10.2017 :
HQ File éfRLA | File %Lic.No/Date:0510400087 Defer

37 :01/80/050/00610/AM17/ :05/23/040/00288/AM17/ 113.10.2016 \Date:21.11.2017..|

ﬁDecision . The committee noted that the firm’s application has been sent to MSME on 10.03.2017
for examination and comments. Firm vide e mail dated 15.5.2017 stated that above authorisation’
is issued under repeat basis. Letter sent vide e mail to RA on 28.9.2017 to confirm that whether:
authorization has been issued on repeat basis or not. Case is deferred to 21.11.2017. ‘

" [Case No.:34/19/80-ALC2/2016  Party Name:THERMAX LTD.. Meet  No/Date:14/80-[Status:

|ALC2/2017 \Approved
10.10.2017 | |
- HQ File RLA File Lic.No/Date:3110066368
3g [01/80/050/00429/AM17/ :31/83/040/00088/AM17/ 18.10.2016

Decision : The committee decided to ratify the norms based on the recommendation of DIPP letter
no. 12/71/2017-TSW/38 dated10.10.2017 as under :-

1. Net Empty weight of exportitem may be specified as 923.412 MT. '
2. Word “Relevant” may be prefixed with the descriptth items at Sl. No. 1 to
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10.
3. Quantity of import item at SI. No. 1 may be allowed as 7402 Meters. (291616 Kgs.) |
inclusive of 2 % wastage. :
4. Quantities of import items at SI. No. 2 to 9 may be allowed as 1.03 Kgs/Kg. content in |
the export product as claimed by the firm.

5. Import item at SI. No. 10 may be allowed on net to net basis.

RA concerned may take further necessary actron accordlngly

Case  No.:26/19/80- Party S Meet  No/Date:14/80- Status:
ALC2/2016 Name:CARPASTRETCH ~ |ALC2/2017 Deferred
| INDIA PRIVATE LIMITED  [10.10.2017

39 HQ “File RLA File [Lic.No/Date:3110066369 Defer |
:01/80/050/00421/AM17/  |:31/83/040/00096/AM17/ 19.10.2016 Date:21.11.2017...

Decision : The ‘committee noted that the firm’s appllcatlon has been sent to MSME (Chemlca|) on|
13 12 2016 for exammatlon and comments Case |s deferred to 21 11 2017

Case  No.:13/19/80-Paty ~  Name:TERUMO "Meet No/Date:14/80- Status:
ALC2/2016 PPENPOL PRIVATE LIMITED | EALC2/2017 Deferred

L | 10.10.2017

‘;40 HQ File RLA File LIC No/Date: 5310019234 Defer
:01/80/050/00408/AM17/  |:53/24/040/00020/AM17/ 27.10.2016 Date:21.11.2017...

DCCISIOH ‘The committee noted that the firm’s appllcatlon has been sent to MSME (Chemlcal) on|
13 12 2016 for examlnatlon and comments Case |s deferred to 21 11 2017 ‘~

~|Case T No.:62/25/80- Party ‘Name:BARODA [Meet No/Date:14/80- Status:
ALC2/2016 EQUIPMENT AND VESSELS ALC2/2017 Deferred
~ PVTLTD 10.10.2017

41HQ  FileRLA ~ FileLic.No/Date: 3410042637 Defer ;
:01/80/050/00622/AM17/ :34/24/040/00214/AM17/ 28.10.2016 Date:21.11.2017..

Decision : The Committee noted that information furnished by the firm is belng 'sent to DIPP on
10 10 2017 for thelr exammatlon and comments Case |s deferred to 21 11 2017

" [Case No.:2/20/80-ALC2/2016  Party © NameDEE Meet  No/Date:14/80- Status:

| 'DEVELOPMENT ENGINEERS ALC2/2017 Approved
LTD. 10.10.2017
W FleRiA e

42 :01/80/050/00445/AM17/ :05/23/040/00360/AM17/ 07.11.2016 |

Decision : The committee decided to ratlfy the norms based on the ‘recommendation of DHI ( copy‘
_of their letter enclosed at the end of minutes ).

|

' RA concerned may take further necessary action accordingly Y%
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Case " No..28/25/80- |Party Name:DILIGENT SCM Meet  No/Date:14/80- Status:

ALC2/2016 SOLUTIONS ~ PRIVATE ALC2/2017 Deferred
i i LT 00 |
43/HQ File RLA File Lic.No/Date:0910064404 Defer
-01/80/050/00588/AM 17/ :00/24/040/00422/AM17/  |18.11.2016 Date:21.112017...

- Decision : The Committee noted that information furnished by the firm vide their letter dated
; ";147’7.27017 rsenﬂt“towMSME on 29.8.2017 for their comments. Case is deferred to 21.11.2017.

" [Case No.-45/19/80-ALC2/2016 [Party Name:SIRIA IMPEX Meet  No/Date:14/80- Status:

PVT.LTD. ALC2/2017 Closed
| 10.10.2017
44 HQ File RLA File Lic.No/Date:0510400553
7 :01/80/050/00440/AM17/ :05/24/040/00409/AM17/ 30.11.2016

Decision : The committee noted that CLA (New Delhi ) vide their letter no 05/24/40/409/AM 17/ZALC-
- [I/CLA stated that the above mentioned authorization is issued under para 4.12 Repeat basis . It is decided |
. to close the case.

Case No.:46/19/80- Party Name:SPIRAL EHLEEMeet No/Date:14/80- Status:
ALC2/2016 ENGINEERING ~ PRIVATE ALC2/2017 Deferred
| LIMITED 10.10.2017
HQ File RLA ~ File|Lic.No/Date:0510400579 Defer
45 :01/80/050/00441/AM17/  |:05/24/040/00378/AM17/  01.12.2016 Date:21.11.2017..

Decision : The committee noted the comments furnished by DRDO  vide their letter
§No.D|C/SCOMET/4801/M/17 dated 28.4.2017. The information called for from the firm vide e mail

~ |dated 13.7.2017 and final reminder sent vide email on 29.9.2017 to furnish the information.. case
is deferred to 21.11.2017.

(Case No.:5/25/80-ALC2/2016 [Party Name:KELVION INDIA Meet  No/Date:14/80- Status:

PVT LTD ALC2/2017 Deferred
| | 10.10.2017 |
wHe "~ FileRLA "~ File|LicNo/Date:0310809806 Defer
:01/80/050/00565/AM 17/ :03/94/040/00791/AM17/  [14.12.2016 Date:21.11.2017..

iDé'cisjiaii’:"T‘h’é"’ébr‘ﬁnii‘it’éé“’riot'ea that DIPP raised deficiency letter No. 1 2/43/2017-TSW/66 dated |
06.6.2017 , letter sent to the firm vide e mail dated 12.7. 2017 and final reminder sent vide email|
'on 29.9.2017 to furnish the information. case is deferred to 21.11.2017.

" [Case  Nou17/25/80- Party Name:ALPINE COILS Meet  No/Date:14/80- Status:

'ALC2/2016 ILLP 'ALC2/2017 Deferred

| | 10.10.2017
g © FleRLA  File|LicNo/Date:0410162652 Defer
47.01/80/050/00577/AM17/  |:04/24/040/00175/AM17/  02.01.2017 Date:21.11.2017..

Decision : The Committee noted that DIPP raised * deficiency vide U.O No. 12 /32/2017-TSW
‘dated 28.4.2017, letter sent to the firm vide e mail on 25.5.2017 follow by final reminder dated
Case is deferred to 21.1 1.2017. .

o Gro THS/K. P. SINGH
=9 g =marR
Deputy Director General of Forelgn Trade
=Tt (=) mada
Directorate General of Foreign Trade
) 7 a1forod  fauT/Deptt. of Commerge
TR AP/ Govt. of india

TEET I,
Udyog Bhawan, ew Delhl



Case No-60/25/80-ALC2/2016 Party  Name:GOA Meet  No/Date:14/80- Status:

THERMOSTATIC 'ALC2/2017 Rejected
TS INSTRUMENTS PVT. LTD., 10.10.2017
HQ File RLA File LLic.No/Date:1710006533
- :01/80/050/00620/AM17/ :17/24/040/00171/AM17/ 06.01.2017 |
48 Decision : The Committee noted that deficiency raised by DIPP UO No.12/32/2017-TSW/95 dated

28/04/2017, letter sent to the firm on 25.5.2017, 12.7.2017 and final reminder sent through e mail |
on 25.8.2017. Itis decided to reject the case with direction to the firm to pay applicable custom
duty with interest for EODC.

|_IRA may take further necessary action accordingly..

ECase - No.:23/25/80- Party Name:ITRON INDIA Meet No/Date:14/80- Status:
'ALC2/2016 PVT. LTD. 'ALC2/2017 Deferred

| 10.10.2017

HQ File RLA File LicNo/Date:0510401221 Defer
:01/80/050/00583/AM17/ |:05/23/040/00354/AM17/ 10.01.2017 Date:21.11.2017...

49 Decision : The committee noted that deficiency raised by DIPP vide their U.O.No 12/54/2017-TSW/73 |
‘dated 18.7.2017. Letter sent to the firm through e mail on 28.8.2017. It is decided to send | final|
reminder to the firm with request to furnish the point wise reply to deficiency letter within 15 days |
of uploading of the minutes, failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC. Case is deferred to
21.11.2017.

[Case  No.25/25/80- Party Name:ITRON INDIA Meet ‘No/Date:14/80- Status:

ALC2/2016 PVT. LTD. ALC2/2017 Deferred

| 10.10.2017 |

HQ  FileRLA "~ File|Lic.No/Date:0510401223 Defer
©-:01/80/050/00585/AM17/  :05/23/040/00381/AM17/  [10.01.2017 Date:21.11.2017..
50

Decision : The committee noted that deficiency raised by DIPP vide their U.O.No 12/54/2017-TSW/75
dated 18.7.2017. Letter sent to the firm through e mail on 28.8.2017. It is decided to send | final|
reminder to the firm with request to furnish the point wise reply to deficiency letter within 15 days
of uploading of the minutes, failing which the case will be rejected without further notice with|
" direction to the firm to pay applicable custom duty with interest for EODC. Case is deferred to
| 121.11.2017.

Case No.:33/5/80-ALC2/2017 Party Name:RAGHU VAMSI Meet No/Date: 14/80- Status:

MACHINE TOOLS PRIVATE ALC2/2017 Deferred
LIMITED 10.10.2017 |
HQ T FileRLA File [Lic.No/Date:0910064576 Defer
-01/80/050/00094/AM18/  :09/24/040/00523/AM17/ 12.01.2017 Date:21.11.2017..

1 :;Decision - The committee noted that deficiency raised by DHI sent the firm through e mail on 28.8.2017. It
is decided to send | final reminder to the firm with request to furnish the point wise reply to
deficiency letter within 15 days of uploading of the minutes, failing which the case will be rejected
without further notice with direction to the firm to pay applicable tom duty with interest for

[EODC. Case is deferred to 21.11.2017. m |
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" (Case No.39/5/80-ALC2/2017 Party NameFUTURE TECH Meet _ NolDaterI4/80- Staus:

[ENGINEERING PVT.LTD, ~ ALC2/2017 Deferred
| - .. 10.10.2017 %
~ HQ File RLA File Lic.No/Date:0710110952 [Defer
52 :01/80/050/00099/AM18/  :07/24/040/00311/AM17/ 12.01.2017 Date:21.11.2017..

éDecision . The committee noted thatDRDO furnished their comments vide their letter No.
DIC/SCOMET/4801/M/17 dated 31.7.2017.The in the meeting and it is decided to request DRDO

| to explain regarding what is the wastage allowed / recommend in this case. Case is deferred to
| 121.11.2017.

Case  No.35725/80-Paty ~ Name:SSI|Meet " No/Date:14/80- Status:

ALC2/2016 'HYDRAULICS (P) LTD ALC2/2017 Deferred

n | 10.10.2017

53 HQ File RLA File|Lic.No/Date:0510401337 Defer
01/80/050/00595/AM17/ :05/23/040/00455/AM17/  [18.01.2017 Date:21.11.2017...

Decision - The Committee noted that reply furnished by the firm sent to DHI on 18.9.2017 for
' thewir examination and comments. Case is deferred to 21.11.2017. ?

Case  Nom39/25/80-Paty  Name:DEE Meet ‘No/Date:14/80- Status:

ALC2/2016 'DEVELOPMENT 'ALC2/2017 Deferred
n ENGINEERS LTD. 10.10.2017 |
14 HQ ~ " FieRLA  File LicNo/Datc:0510401415 Defer |
34..01/80/050/00599/AM17/  :05/23/040/00493/AM17/  |30.01.2017 Date:21.11.2017...

Decision : “The Committee noted that deficiency raised by DHI sent to the firm through e mail
dated 10.7.2017 and final reminder sent to the firm vide e mail on 29.9.2017 to furnish information:
with in 15 days failing which case will be rejected. is deferred to 21.11 .2017.

" lcase  No:18/25/80-Paty Name:M M AQUA Meet No/Date:14/80- Status:

ALC2/2016 'TECHNOLOGIES LTD. /ALC2/2017 Deferred
| | 10.10.2017 |

55HQ FileRLA  File[LicNo/Date:0510401440 Defer
-01/80/050/00578/AM17/  :05/24/040/00021/AM14/  [31.01.2017 Date:21.11.2017..

. Decision : The Committee noted that application sent to MSME on 10.3.2017. case is deferred to
- 21.11.2017.

" lcase  No.55/25/80-Party ‘NameTERUMO Meet  No/Date:14/80- Status:

ALC2/2016 'PENPOL PRIVATE LIMITED ALC2/2017 Deferred

] 10.10.2017

ssmQ  FileRLA © File|LicNo/Date:5310019276 [Defer |
01/80/050/00615/AM17/  |:53/24/040/00026/AM17/ 02.02.2017 Date:21.11.2017..

Decision : The Committee noted that the firm’s application has been ‘sent to MSME (Chemical) on|
'~ 110.03.2017 for examination and comments. Case is deferred to 21.1452017 '

=g "HEfaare 19 2ET ™TIIR
ﬁ Deputy Director General of Forelgn Trade
e =R AEmaenad
Directorate General of Foreign Trade
f2T/Deptt. of Commerce
IRE EYX@IY/ Govt. of India

TENT HAA,
uUdyog Bhawan, New Delhi



| Case No.24/5/80-ALC2/2017 Party  Name:AZAD [Meet No/Date: 14/80- Status:

ENGINEERING ~ PRIVATE ALC2/2017 Deferred
R LIMITED 10.10.2017
57/HQ  File[RLA " File |Lic.No/Date:0910064663 Defer |
:01/80/050/00085/AM18/  :09/24/040/00581/AM17/__[07.02.2017 Date:21.11.2017..

, ‘;Decrsron The Committee noted that application sentto DHI on 6.6. 2017 for examination and
. ;comments. case is deferred to 21.11.2017.

%CrawseuNo;:25'/5‘/8A07-’AL62/‘2(51?A;Perty' "~ Name:AZAD Meet No/Date:14/80- Status:
| @ENGFNEERYNG PRIVATE ALC2/2017 ;Deferred
LIMITED 10.10.2017

58 ‘HQ File RLA File | Llc No/Date:0910064664 Defer
01/80/050/00086/AM1 8/ 09/24/040/00579/AM17/ 07 022017 Date:21.11.2017..

Decrslon The ‘Committee noted that applrcatlon sent to DHI on 6.6. 2017 for ‘examination and
1 comments case |s deferred to 21 11 2017

Case No.:6/26/80-ALC2/2016 [Party  Name: .AUTOCOMP Meet  No/Date:14/80- Status:

'CORPORATION PANSE ALC2/2017 Deferred
‘ PRIVATE LIMITED 10.10.2017
59 ’HQ “File RLA ~ File|Lic.No/Date: 3110066585 Defer |
:01/80/050/00630/AM17/ :31/83/040/00152/AM17/ 110 02.2017 Date:21.11.2017..

Decrsron The committee noted that deﬁcrency raised by DHI and letter sent to the firm vide e mail on
|15, 9. 2017 to furmsh mformatlon Case |s deferred to 21 11 2017

Case  No.42/25/80- Party ~ Name:MARUTI Meet No/Date:14/80- Status:
ALC2/2016 HYDRAULICS PVT. LTD. |ALC2/2017 iDeferred
; 10.10.2017
6OHQ ~ File ‘RL”A""’" " File|Lic.No/Date: 3110066587 | Defer
:01/80/050/00602/AM17/ :31/83/040/00153/AM17/ 14.02.2017 Date:21.11.2017..

Decrston The Committee noted that the firm's apphcatron has been sent to MSME on 10.03.2017‘
for examrnatron and comments Case |s deferred to 21 11 2017 \

Case No.:20/5/80-ALC2/2017 [Party Name: FUTURE TECH Meet  No/Date:14/80- [Status: ]

ENGINEERING PVT.LTD, |ALC2/2017 §Deferred
| 10.10.2017
61nQ  File RLA  FilelLic. No/Date:0710111297 Defer |
:01/80/050/0008 1/AM18/ :07/24/040/00399/AM17/  20.03.2017 Date:21.11.2017...

Decrslon The Committee noted that appllcatron sent to 'MSME on 06.6.2017 for examination and
: comments case |s deferred to 21 11 2017

“ICase No.-4/5/80-ALC2/2017  Party ~ Name:MICRON Meet “No/Date:14/80- [Status: |
; INSTRUMENTS PVT LTD ‘ALC2/2017 Approved
62 110.10.2017 i
HQ e """F’i'ie’"r"{ﬂ””” - File Lic.No/Date:0510402041
01/80/050/00065/AM18/ 05/24/040/00643/AM17/ - 2303%

oo o
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=
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zz:rqw HeraaeTad
Directorate General of Foreign Trade
RraT/Deptt. of Commerce
IR w|THR/ Govt. of india
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Decision : The committee decided to ratify the norms based on the recommendation of DIPP letter
no. 12/71/2017-TSW/62 dated10.10.2017 as under :-

1. Net weight of export product may be specified as 1377 Kgs.
2. Quantity of import item may be allowed as 2791.8 Kgs. as 2.028 Kgs./Kg. content in export
product after taking 50 % recovery from scrap.

| RA concerned may take further necessary action accordingly

CaseNo :8/5/80-ALC2/2017 [Party Name:OAM  SAAIMeet  No/Date:14/80- [Status:

INTERNATIONAL INC. 'ALC2/2017 Deferred
: 10.10.2017
63 HQ File RLA " File [Lic.No/Date:0510402055 Defer
:01/80/050/00069/AM18/ :05/24/040/00649/AM17/ 24.03.2017 Date:21.11.2017..

DeClSlon The Committee noted that apphcatron sent to MSME on 06.6. 2017 for examination and
comments case |s deferred to 21 11 2017

Case No-18/5/80-ALC2/2017 Party  Name:SARA  SAE Meet ‘No/Date:14/80- Status:

PRIVATE LIMITED ALC2/2017 Deferred
10.10.2017
64 HQ File RLA "~ File|Lic.No/Date:61 10001414 Defer
:01/80/050/00079/AM18/ :61/24/040/00006/AM17/ 24.03.2017 Date:21.11.2017..

DeClSIOrl ‘The Committee noted that applrcatlon sent to MSME on 06.6.2017 for examination and
comments case |s deferred to 2L 11 2017

“ICase No.21/5/80-ALC2/2017 [Party  Name:HELVOET Meet  No/Date:14/80- Status:
RUBBER AND PLASTIC ALC2/2017 Deferred
TECHNOLOGIES INDIA P.L. 10102017

6sHQ  File RLA File [Lic.No/Date: 3110066650 Defer
:01/80/050/00082/AM18/ :31/83/040/00182/AM17/ 31.03.2017 Date 21.11.2017..

" Decision : The Committee noted that appllcatlon sent to DIPP ( "CHEMICAL ) on 06.6. 2017 for|
; exammatlon and comments case |s deferred to 21 11 2017

Case No.23/5/80-ALC2/2017 [Party  Name:TERUMO Meet  No/Date:14/80- ‘Status:
PENPOL PRIVATE LIMITED |ALC2/2017 Deferred
z 10.10.2017 |

i66§HQ S ﬂﬂFile}RLA ~ FileLicNo/Date: 5310019312 Defer
:01/80/050/00084/AM18/ :53/24/040/00028/AM17/ 03.04.2017 Date:21.11.2017..

Decrsnon The Committee noted that appllcatlon sent to MSME on 06.6.2017 for examination and

comments case |s deferred to 21 11 2017

Wo WMo RB/K. P. SINGH
T HETT a2 =grar i
Deouty Director General of Forelgn Tr::ic

TITIIR AEIfAXRnad
Dlrectorats General of Foreign Trade
/Deptt. of Commerge
;} HIRST FRBIR/ Govt. of India

Udyog Bhawén.?‘dow%efhl



" [Case No..9/5/80-ALC2/2017 Party  Name:DEE Meet  No/Date:14/80- Status:

'DEVELOPMENT l;ALC2/201 7 Deferred
5 ENGINEERS LTD. 110.10.2017 :
e e hiosiinlundbmstench ST P| e S S —
HQ File i;RLA FilegLic.No/Date:0510402180 Defer
:01/80/050/00070/AM18/ :05/23/040/00584/AM17/ 06.04.2017 Date:21.11.2017..

j67 EDecision . The Committee noted that deficiency raised by DIPP vide u.o No. 12/54/2017 —
%TSW/102 dated 18.7.2017. Letter sent to the firm through e mail on 28.8.2017. It is decided to
'send | final reminder to the firm with request to furnish the point wise reply to deficiency letter|
within 15 days of uploading of the minutes, failing which the case will be rejected without further
, énotice with direction to the firm to pay applicable custom duty with interest for EODC. Case is
. deferred to 21.11.2017.

" [Case No.:15/5/80-ALC2/2017 [Party  Name:GEA " BGR|Meet  No/Date:14/80- Status:

ENERGY SYSTEM INDIA ALC2/2017 Deferred
|| LIMITED 10.10.2017 | ;
68 HQ File RLA "~ File|LicNo/Date:0410162959 Defer
:01/80/050/00076/AM18/  |:04/24/040/00235/AM17/ 07.04.2017 Date:21.11.2017...

Decision : The Committee noted that a copy of the application sent to DHI on 10.10. for their
 examination comments..case is deferred to 21.11.2017.

"~ Case No.:16/5/80-ALC2/2017 Party Name:ALPINE COILS Meet  No/Date:14/80- Status:

LLP ALC2/2017 Deferred
| | 10.10.2017 |
Ho  FileRLA  File|Lic.No/Date:0410162960 Defer |
-01/80/050/00077/AM18/  |:04/24/040/00234/AM17/  [07.04.2017 Date:21.11.2017...

" Decision : The committee noted that deficiency raised by DIPPvide their letter No 12/43/2017-
TSW/115 dated 6.6.2017 and letter sent to the firm vide e mail on 12.7.2017 and final reminder
sent to the firm vide e mail 0n29.9.2017 with request . to furnish reply within 15 days of uploading
of the minutes, failing which the case will be rejected.. Case is deferred to 21.11.2017.

 [Case No.:17/5/80-ALC2/2017 Party Name:KYOCERA CTC Meet No/Date:14/80- Status:

PPRECISION TOOLS |ALC2/2017 Deferred
| PRIVATE LIMITED 10.10.2017 |
70HQ File RLA © File |Lic.No/Date:0210207535 Defer
.01/80/050/00078/AM18/  :02/24/040/00003/AM18/  [18.04.2017 Date:21.11.2017..

Decision : The Committee noted that application sent to MSME on 06.6.2017 for examination and
. comments. case is deferred to 21.11.2017. ~
" [Case No14/5/80-ALC2/2017 Party Name:OAM  SAAI Meet No/Date:14/80- Status:

INTERNATIONAL INC. ALC2/2017 Deferred
| 10.10.2017

" File [Lic.No/Date:0

7 |
A

500402278 Defer
9&, : D —
Wwo Uio fTHEB/K. P. SINGH

| ey Ay =g
Deputy Director General of Forelgn Trade

A= =g "AEmaawnray
} Directorate General of Foreign Trade
Trforsy /Deptt. of Commerge

HIRA AIDHTX/ Govt. of India

Udyog Bhawan, ow Delhi



o 1/801050/00075/AM 18/ ~ [:05/24/040/00023/AM18/ 20042017  Date2l.l 1.2017...
| iDecision : The Committee noted that applicat“i‘éhws“é‘rifmtdb 'MSME on 06.6.2017 for examination and
; H;c{:gmymen!s. case is deferred to 21.11.2017,

[ cése No.:10/5/80-ALC2/2017 Party  Name:MITSUBISHI Meet

'No/Date:14/80- Status:

ELECTRIC INDIA PVT LTD  |ALC2/2017 Approved
. e 10.10.2017
HQ File RLA File Lic.No/Date:0510402311 |
:01/80/050/00071/AM18/ :05/24/040/00019/AM18/ 21.04.2017 ﬁ

Decision : The committee decided to ratify the norms based on the recommendation of DIPP  letter
no. 12/71/2017-TSW/72 dated10.10.2017 as under :- |

172 |
L 1. Quantities of import items at SI. No. 1 to 119  may be allowed on net to net basis in |
export item at SI. No. 1, as claimed by the firm. '
2. Quantities of import items at SI. No. 120 to 357 may be allowed on net to net basis in |
export item at SI. No. 2, as claimed by the firm.
3. Quantities of import items at SI. No. 358 to 657 may be allowed on net to net basis in |
export item at SI. No. 3 as claimed by the firm. 4
. |RA concerned may take further necessary action accordingly

"~ [Case No.:7/8/80-ALC2/2017  Party  Name:BONATRANS Meet  No/Date:14/80- Status:

INDIA PRIVATE LIMITED  |ALC2/2017 Deferred
; 10.10.2017 ;
73 HQ " File RLA " ”'Fflé'?Liéde/Déte{o31081'2'707 Defer
.01/80/050/00151/AM18/  :03/94/040/00071/AM18/ 24.04.2017 Date:21.11.2017..

Decision : The committee noted that deficiency raised by the DHI vide UO No. 15/17-TSW (B) and letter|
sent to the firm vide e mail on 5.10.2017. to furnish the information. case is deferred to 21.11.2017.

" [Case No.9/8/80-ALC2/2017 [Party  Name:BONATRANS Meet No/Date:14/80- Status:

INDIA PRIVATE LIMITED  ALC2/2017 Deferred
|| ; 110.10.2017 ;
74HQ  FileRLA " File|Lic.No/Date:0310812709 Defer |
:01/80/050/00153/AM 18/ 5$:03/94/040/00073/AM18/ 24.04.2017 Date:21.11.2017..
Decision : The committee noted that deficiency raised by the DHI vide UO No. 15/17-TSW (B)and letter

'sent to the firm vide e mail on 5.10.2017. to furnish the information. case is deferred to 21.11.2017

{

" [Case No:10/8/80-ALC2/2017 [Party  Name:BONATRANS Meet " No/Date:14/80- Status:

INDIA PRIVATE LIMITED | ALC2/2017 Deferred
| 110.10.2017
- nQ  FileRLA - File Lic.No/Date:0310812702 Defer |
.01/80/050/00154/AM18/  :03/94/040/00059/AM18/ 24.042017 Date:21.11.2017..

Decision : The committee noted that deficiency raised by the DHI vide UO No. 15/17-TSW (B) and |
%letter sent to the firm vide e mail on 5.10.2017. to furnish the information. case is deferred to
21.11.2017 ;

o Gro s /K. P SING_{H
Deputy Dlr‘actor éeneral of Forelgn Trade
=grarx =3
Directorate General of Foreign Trade
S aroTea faMTT/Deptt. of Commerce
}b HA Esscasdd Govt. of Indla

SEeT A,
Udyog Bhawan, ew Delhl



~ [Case No.29/8/80-ALC2/2017 Party ‘Name:NUCON [Meet  No/Date:14/80- Status:

AEROSPACE PVT LTD ALC2/2017 Deferred
10.10.2017 '
76 HQ File RLA File Lic.No/Date:0910064966 Defer i
:01/80/050/00173/AM18/  :09/24/040/00652/AM17/ 25.04.2017 Date:21.11.2017..

' Decision : The committee deliberated on the matter and it is decided to send completer set of
aaPP,“??“?F,T,tQ DI,P,P for their examination / comments.. Case is deferred to 21.11.2017.

Case No..22/8/80-ALC2/2017 Party Name:FLASH FORGE Meet No/Date:14/80- Status:

PVT LTD /ALC2/2017 Deferred
| s | 10.10.2017 |
4, HQ File RLA File [Lic.No/Date:2610012791 Defer
:01/80/050/00166/AM18/  :26/24/040/00003/AM18/  [28.04.2017 Date:21.11.2017..

Decision : The Committee noted that hard copy of the application not received and letter sent to
RA vide e mail on 22.9. 2017 to furnish hard copy o the application . case is deferred to
21.11.2017.

" [Case No.:19/5/80-ALC2/2017 Party ~ Name:HELVOET Meet  No/Date:14/80- Status:

RUBBER AND  PLASTIC ALC2/2017 Deferred
TECHNOLOGIES INDIA P.L. 10.10.2017
78 HQ File RLA ‘ " File Lic.No/Date:3110066717 Defer
:01/80/050/00080/AM 18/ |:31/83/040/00020/AM18/ 02.05.2017 Date:21.11.2017..

~ Decision : The Committee noted that “application sent to DIPP (chemical ) on 06.6.2017 for their
. examination and comments. case is deferred to 21.11.2017.

=

Case No..2/4/80-ALC2/2017 [Party Name:FRIZAIR Meet  No/Date:14/80- Status:
| PRIVATE LIMITED ALC2/2017 Deferred
10.10.2017 |
79 HQ ©FieRLA  File|Lic.No/Date:0910065010 Defer |
791.01/80/050/00057/AM18/  |:09/24/040/00049/AM18/ 04.05.2017 Date:21.11.2017...

Decision : The Committee noted  that hard copy of the application not received and letter sent to
RA vide e mail on 22.9. 2017 to furnish hard copy o the application . case is deferred to
21.11.2017.

”%Case Nb.:3-975'/80-ALC2/2017 iP'arty“ Name:L & T-MHPS Meet No/Date:l478‘>(‘); Status

| TURBINE ~ GENERATORS ALC2/2017 Deferred

| PRIVATE LIMITED 10.10.2017

mQ  FileRLA  FileLicNo/Date:0310813078 Defer
.01/80/050/00100/AM18/  :03/95/040/01041/AM17/  |05.05.2017 Date:21.11.2017..

80 Decision : The Committee noted  that deficiency raised by DHI vide their D.O No. 3/56/2017-
‘TSW(B) dated Nil. Letter sent to the firm through e mail on 28.8.2017. It is decided to send | final
rreminder to the firm with request to furnish the point wise reply to deficiency letter within 15 days |
of uploading of the minutes, failing which the case will be rejected without further notice with |
direction to the firm to pay applicable custom duty with interest for EODC. Case is deferred to
21.11.2017. t

o e s /K. P. SINGH
T FETriaaIre aSw =grarw
Deputy Director General of Forelgn Trade
&= =gmar "Aeif ey
Directorate General of Foreign Trade
/é A T/Deptt. of Commerge
Q HIRA HARBIR/ Govt. of India

[ENT G, 7?- a=n
Udyog Bhawan, ew Delhi



"~ [Case No.:25/8/80-ALC2/2017  Party - " Name:MICRON Meet  No/Date:14/80- Status:

| INSTRUMENTS PVTLTD ~ |ALC2/2017 Approved

L S— S ——————— ‘, ; 1 0- 1 0.20 1 7 ;

HQ File RLA File Lic.No/Date:0510402472 |
01/80/050/00169/AM18/ 05/24/040/00056/AM1 8 05.05.2017

181 fno. 12/71/2017—TSW/81 dated10.10.2017 as under :-
1. Net weight of export product may be specified as 459 Kgs.
2. Quantity of import item may be allowed as 930.8 Kgs. as 2. 028 Kgs./Kg. content in export product |

éafter taking 50 % recovery from scrap

RA eeneerned may take further necessary action accordingly

Case No.10/7/80-ALC2/2017 Party Name:EL SEWEDY Meet No/Date: 14/80- Status:

ELECTROMETER INDIA |ALC2/2017 Deferred
v PVT. LTD 110.10.2017
82 HQ File RLA File | ch No/Date: 10510402497 Defer
01/80/050/00120/AM18/ 05/23/040/00044/AM18/ 09 05.2017 Date 21.11.2017..

Demsron The Committee noted that the applrcatron ‘of the firm sent to DIET on 3.7.2017 for
therr examlnatron and comments Case is deferred to 21 11 2017

;”‘ CaseNo 26/7/80-ALC2/2017 [Party  Name:CHASYS Meet No/Date:14/80- Status:
| AUTOMOTIVE ALC2/2017 Deferred
COMPONENTS PVT. LTD. 10102017

3HQ  FileRLA “File LLicNo/Date:3110066727 Defer
 [01/80/050/00136/AM18/  :31/83/040/00181/AM17/ 09.05.2017 Date:21.112017.

Decision : The Committee noted that the applrcatlon of the firm sent to "DHI on 16.8.2017 for
therr examlnatron and comments Case |s deferred to 21 11 2017

[Case No.:1/5/80-ALC2/2017 [Party “Neme:FRIZAIR Meet  No/Date:14/80-[Status:
| PPRIVATE LIMITED ALC2/2017 Deferred
| 10.10.2017 z

no  FileRLA “File LicNo/Date:0910065036 Defer
:01/80/050/00062/AM18/ |:09/24/040/00077/AM18/ 12.05.2017 Date:21.11.2017..

Decrsron “The Committee noted that hard copy of the applrcatlon not received and letter sent to
R A vide e mail on 22.9.2017 to furnish hard copy of the application. Case is deferred to
-21.11.2017.

| |

‘84

Case No.31/8/80-ALC2/2017 [Party Name:RIETER INDIA [Meet | " No/Date:14/80- Status:

PRIVATE LIMITED 'ALC2/2017 iDeferred
85{ 10.10.2017
- HQ  TFileRLA ~ File| LlcNo/Date 3110 6731 Defer
Q‘/
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:01/80/050/00175/AM18/  |:31/82/040/00016/AM18/ 12.05.2017 Date:21.11.2017..
Decision : The Committee noted that application sent to DHI on 12.7.2017 for their examination
and comments. case is deferred to 21.11.2017. '

Case No.28/8/80-ALC2/2017 [Party ~ Name:NIPHA Meet  No/Date:14/80- Status:
EXPORTS PRIVATE ALC2/2017 Deferred
LIMITED 10.10.2017

HQ File RLA  File Lic.No/Date:0210207598 Defer

01/80/050/00172/AM18/ :02/24/040/00026/AM18/ ~ 15.05.2017 Date:21.11.2017..

86 Decision : The Committee noted that ‘application sent to DIPP for their examination and
comments. It is decided to ask the firm to furnish information on following :-

Information at sl no. 3.4.5&11 of standard format.

case is deferred to 21.11.2017.

Case No.:4/8/80-ALC2/2017 Party Name:THE INDURE Meet  No/Date:14/80- Status:

PVT.LTD \ALC2/2017 Deferred
| 10.10.2017
. |HQ “File RLA "~ File Lic.No/Date:0510402573 Defer
87 :01/80/050/00148/AM18/  :05/24/040/00005/AM18/ 16.05.2017 Date:21.11.2017

Decision : The committee noted that DHI raised deﬁmency vide their U.O.No. 3 /89/17-TSW (B). it is
decided to send letter to the firm to furnish information. ( copy of deficiency letter enclosed at the end of
minutes. ) case is deferred to 21.11.2017

Case No.8/8/80-ALC2/2017 Party  Name:BONATRANS Meet  No/Date:14/80- Status:

INDIA PRIVATE LIMITED ~ ALC2/2017 Deferred
10.10.2017

88 HQ ' FileRLA ~ File Lic.No/Date:0310813305 Defer

:01/80/050/00152/AM18/  :03/94/040/00142/AM18/ 16.05.2017 Date:21.11.2017..

Decision : The committee noted that deﬁcrieyhcy‘faise‘d” by the DHI vide UO No. 15/1 ‘7-TSW#(B) and it is
decided to send lette to the firm vide e mail on 29.9.2017.case is deferred to 21.11.2017..

Case No.:11/8/80-ALC2/2017 Party ~ Name:BONATRANS Meet No/Date:14/80- Status:

INDIA PRIVATE LIMITED  ALC2/2017 Deferred
L 10.10.2017 ,
89HQ ‘ File RLA " " File Lic.No/Date:0310813302 Defer
:01/80/050/00155/AM18/ :03/94/040/00139/AM 18/ 16.05.2017 Date:21.11.2017..

Dec1s10n The committee noted that deﬁmency raised by the DHI vide UO No. 15/17-TSW (B) letter sent
to the ﬁrm v1de e mall on 29.9.2017.case is deferred to 27 11 201 7..
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|Case No.:30/8/80-ALC2/2017 [Party Name:OM ~ OPTEL Meet  No/Date:14/80- Status:

INDUSTRIES PRIVATE ALC2/2017 Deferred

I S . LIMITED 10.10.2017 '

290 HQ File RLA " File |Lic.No/Date:1110028281 Defer

- 1:01/80/050/00174/AM 18/ :11/24/040/00002/AM18/ 23.05.2017 Date:21.11.2017..

~ |Decision : The Committee noted that the application of the firm sent to MEIT on 12.7.2017 for,
. |examination and comments. Case is deferred to 21.11.2017.

Case No0.:2/5/80-ALC2/2017 [Party  Name:FRIZAIR[Meet  No/Date:14/80- Status:
PRIVATE LIMITED ALC2/2017 Deferred
10.10.2017

‘91 HQ  FileRLA ~ File|Lic.No/Date:0910065095 Defer/ o
01/80/050/00063/AM 18/ f09/24/040/0009l/AM18/ 24.05.2017 Date:21.11.2017...

Dec1510n “The Committee noted that hard copy of the apphcatlon not received and letter sent to |
. JR A vide e mail on 05.10.2017 to furnish hard copy of the application. Case is deferred to
| 121.11.2017.

“ICase No.:6/8/80-ALC2/2017 [Party ~ Name:APAR [Meet “No/Date:14/80- [Status:
INDUSTRIES LIMITED | ALC2/2017 Deferred
10.10.2017

% HQ © FileRLA  File|LicNo/Date:0310813498 Defer
:01/80/050/00150/AM18/  :03/94/040/0014/AM18/  24.05.2017 Date:21.11.2017..

Decision : The ‘Committee noted that DEIT has raised def|C|ency vide their letter No. 17/40/2017-
. IPHW dated 10.8.2017. Firm has furnished information is being send to DIET for their comments,.
~ |case is deferred to 21.11.2017. '

ICase No.16/8/80-ALC2/2017 Party  Name:DEE Meet No/Date:14/80- Status:
| DEVELOPMENT ENGINEERS ALC2/2017 Approved
| LTD. 10.10.2017 |

| HQ - File RLA  File|LicNo/Date:0510402703 |

93 :01/80/050/00160/AM 18/ :05/23/040/00085/AM18/ 25.05.2017

éDecnsmn The committee decided to ratlfy the norms based on the recommendation of DHI ( copy
of their letter enclosed at the end of minutes ).

iRA concerned may take further necessary action accordingly

"~ |Case No.:24/8/80-ALC2/2017 Party Name:I-TECH PLAST Meet No/Date:14/80- [Status:

INDIA PVT.LTD.(EOU) ALC2/2017 %Deferred
| 10.10.2017
94mHQ FieRLA “File [Lic.No/Date:0310813534 Defer
01/80/050/00168/AM18/ 03/94/040/00157/AM18/ 25.05.2017 Date:21.11.2017..
DCCISIOI’I ‘The Committee noted that the appllcatlon of the firm sent to 'MSME on 12.7.2017 for
examlnatlon and comments Case |s deferred to 21 11 2017 \.@@
SRS s — \ ——
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CaseNo 1/8/80-ALC2/2017 Party ~ Name:VISHAL Meet  No/Date:14/80- Status:

'ENGINEERING ALC2/2017 Deferred
CORPORATION 10.10.2017 |
- fHQ " File tRLA " File [Lic.No/Date:0610038630 [Defer
:01/80/050/00145/AM18/  |:06/24/040/00008/AM 18/ 29.05.2017 Date:21.11.2017..

Decision : The Committee noted that hard edbyﬁ_‘dfwthe firfh‘s"applic'atidh not received. It is decided |
to request RA & firm to submit 4 set of application to DGFT HQ for consideration failing which the
case WI|| be treated as closed Case is deferred to 21 11 2017

CaseNo :3/5/80-ALC2/2017 Party Name:BIO - TECHjMeet No/Date:14/80- Status:

VISION CARE PVT.LTD 'ALC2/2017 Deferred
DL | 110.10.2017
96 HQ File %RLA File ’LlC No/Date:0810140386 Defer
‘ 01/80/050/00064/AM18/ ‘ 08/24/040/00056/AM18/ 30 05.2017 Date:21.11.2017..

Decision : The Committee noted that hard copy of the firm's apphcatuon not received. Letter sent to
: RA vide e mail on 22.9.2017 to furnish hard copy of application. Case is deferred to 21.11.20-17. |

|Case No.:26/8/80-ALC2/2017 [Party Name:MICRON [Meet ~ No/Date:14/80- Status:
| INSTRUMENTS PVT LTD  |ALC2/2017 Deferred
‘ 10.10.2017

HQ  FileRLA  FileLicNo/Date:0510402989 Defer
:01/80/050/00170/AM18/  :05/24/040/00105/AM18/ 131052017 Date:21.11.2017..

f97‘Dectslon The Committee noted that def|C|ency raised by DIPP vide U.O. No. 12/54/2017 —

. TSWI/140 dated 18.7.2017. Letter sent to the firm through e mail on 28.8.2017 . It is decided to
'send | final reminder to the firm with request to furnish the point wise reply to deficiency letter
within 15 days of uploading of the minutes, failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EODC. Case is
deferred to 21.11.2017.

" Case No.34/8/80-ALC2/2017 [Party ~ Name:VEELINE Meet  No/Date:14/80- Status:
| MEDIA LTD. ALC2/2017 Deferred
| 10.10.2017

-~ HQ FilelRLA  File|Lic.No/Date:0210207642 ;D‘efer"""
:01/80/050/00178/AM18/ :02/24/040/00037/AM18/ 31.05.2017 Date:21.11.2017..

98 Decision : The Committee noted that deficiency raised by DIPP vide U.O. No. 12/54/2017 —
TSW/140 dated 18.7.2017. letter sent to the firm through e mail on 28.8.2017 . It is decided to|
'send | final reminder to the firm with request to furnish the point wise reply to deficiency letter
within 15 days of uploading of the minutes, failing which the case will be rejected without further

notice with direction to the firm to pay applicable custom duty with interest for EODC. Case is
deferred to 21.11.2017 '
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~ (Case No.21/8/80-ALC2/2017 [Party Name:FLASH FORGE Meet  No/Date:14/80- Status:

PVTLTD |ALC2/2017 Deferred
I 10.10.2017 |
HQ File RLA File [Lic.No/Date:2610012803 Defer |
:01/80/050/00165/AM18/  |:26/24/040/00007/AM18/  02.06.2017 Date:21.11.2017...

99 Decision : The Committee noted that deficiency raised by DIPP vide U.O. No. 12/54/2017 ~TSW|
142 dated 18.7.2017. letter sent to the firm through e mail on 28.8.2017. It is decided to send |
ffinal reminder to the firm with request to furnish the point wise reply to deficiency letter within 15
days of uploading of the minutes, failing which the case will be rejected without further notice with |
direction to the firm to pay applicable custom duty with interest for EODC. Case is deferred to
21.11.2017

"~ [Case No.:1/11/80-ALC2/2017 Party Name:HTL LIMITED Meet  No/Date:14/80- Status:

IALC2/2017 Deferred
10.10.2017
100 HQ File RLA File |Lic.No/Date:0410163186 Defer - |
.01/80/050/00214/AM18/  :04/24/040/00045/AM18/ 05.06.2017 Date:21.11.2017..

" Decision : The Committee noted that hard C:dpy of the firm's aprprlication not received. Lrtter sent
RA vide e mail on 22.9.2017 to furnish hard copy of application.Case is deferred to 21 A1.2017 ...

~ Case No.14/8/80-ALC2/2017 Party  Name:CHASYS Meet No/Date:14/80- Status:

AUTOMOTIVE ALC2/2017 Deferred
(COMPONENTS PVT. LTD. 10.10.2017 |
nwQ  FileRLA File [Lic.No/Date:3110066778 Defer
.01/80/050/00158/AM18/  :31/83/040/00033/AM18/  09.06.2017 Date:21.11.2017..

101 pecision : The Committee noted  that DHI raised deficiency vide their U.O. No. 3 (60 ) /17 ~TSW
(B) dated 14.7.2017 . letter sent to the firm through e mail on 28.8.2017. It is decided to send |
final reminder to the firm with request to furnish the point wise reply to deficiency letter within 15
days of uploading of the minutes, failing which the case will be rejected without further notice with |

; ﬁdirection to the firm to pay applicable custom duty with interest for EODC. Case is deferred to

. 21.11.2017

zcé‘s"éNo.'£33/‘8’/80-AL’c2/2017 Party Name:SREE ATREYA Meet  No/Date:14/80- Status:

ENTERPRISES ALC2/2017 Approved
| 10.10.2017 c
~ HQ File ﬁRLA File Lic.No/Date:0410163234
1102 :01/80/050/00177/AM18/ :04/24/040/00035/AM1 8/ 114.06.2017

Decision : The committee decided to ratify the norms based on the recommendation of DHI ( copy
of their letter enclosed at the end of minutes ).

'RA concerned may take further necessary action accordingly

“ICase No.:23/8/80-ALC2/2017 |Party Name:HTL LIMITED  Meet No/Date:14/80- Status: |
103 | ‘ 'ALC2/2017 Deferred

10.10.2017

o We RIS /IK. |
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TR i i{L e —— Ei:ié‘.NO/Date:O4 e
:01/80/050/00167/AM18/ :04/24/040/00059/AM18/ 119.06.2017 Date:29.08.2017
gDecision : The Committee noted that DEIT has raised aéficiéncy vide their letter No. 1 7/39/2017-
IPHW dated 10.8.2017. Lette sent the firm vide email on 5.10.2017 to furnish information. case
iis deferred to 21.11.2017.

Case No.2/8/80-ALC2/2017 [Party  Name:FRIZAIR Meet  No/Date:14/80- Status:

| PRIVATE LIMITED ALC2/2017 Deferred
| 10.10.2017 |
104 HQ File RLA ~ File Lic.No/Date:0910065222 Defer |
10%1.01/80/050/00146/AM18/  :09/24/040/00168/AM18/  28.06.2017 Date:21.11.2017...

Decision - The Committee noted that hard copy of the firm's application not received. Letter sent|
vide e mail on 5.10.2017 to RA concern to furnish hard copy of application. Case is deferred to|
21.11.2017.

ICase No.-3/8/80-ALC2/2017 Party  Name:CHEMICO [Meet  No/Date:14/80- Status:

'SYNTHETICS LTD., ALC2/2017 Deferred
| | 10.10.2017 | |
105 HQ File RLA File [Lic.No/Date:0510403251 Defer
1051.01/80/050/00147/AM18/  :05/23/040/00108/AM18/  [28.06.2017 Date:21.11.2017...

Decision - The Committee noted that hard copy of the firm'’s application not received. Letter sent.
1 vide e mail on 5.10.2017 to RA concern to furnish hard copy of application. Case is deferred to
| 121.11.2017.

" ICase No5/8/80-ALC2/2017 Paty  Name:CHEMICO Meet No/Date:14/80- Status:

" SYNTHETICS LTD., @ALC2/2017 ﬁDeferred

L } ? 110.10.2017 i

i‘106 ZHQ - Fi‘lérilﬂ{LAﬁﬁ ~ File ELic.No/Date:0510403286 Defer

x :01/80/050/00149/AM18/ ’;:05/23/040/00124/AM18/ 30.06.2017 IDate:21.11.2017..|

??iDm'ecis‘iori - The Committee noted that hard copy of the firm’s application not received. Letter senti

vide e mail on 5.10.2017 to RA concern to furnish hard copy of application.Case is deferred to
21.11.2017.
i

i
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CATEGORY “A” ( MANUAL CASES )

S.No.335

Case No. A/R-48 | M/s. Pranita | HQF.No0.01/80/162/00101/AM15/ Lic. No. &
Engineering | DES.I date

Meeting No.14/18 | Solutions RLA, 0710059077
Pvt. Ltd., No.07/24/040/00187/AM0O9 dt.13.08.200

Date: 10.10.2017 Request for fixation of norms. 8

Decision: Valuation report received from MSME Bangalore has been sent to
MSME on 03.08.2015 followed by reminder on 08.01.2016. to furnish their
comments. Case is deferred to 21.11.2017.

S.No. 336

Case No. A/R- | M/s. Boysen HQF.No.01/80/050/00138/AM16/ | Lic. No. &
163 India Ltd., | DES.I date
Meeting Utter Pradesh | RLA, No.05/23/040/00096/AM16 | 0510394521
No.14/18 dt.10.06.201
Date: Request for fixation of norms 5
10.10.2017

Decision: Firm's request dated 02.01.2016 has been sent to MSME on
23.02.2016. Case is deferred to 21.11.2017

S.No. 337

Case No. A/R-| M/s. BIO{HQF.N0.01/80/050/OO120/AM16/ Lic. No. &
164 TECH VisionDES.| date
Meeting Care Pvt. Ltd.| RLA, 0810135195
No.14/18 Ahmedabad | No.08/24/040/00023/AM16 dt.06.05.2015
Date: Request for revision of norms

10.10.2017

Decision: Firm's request dated 02.01.2016 has been sent to MSME on
23.02.2016. Case is deferred to 21.11.2017

.
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S.No. 338

Case No. A/R-| M/s. HQF.No.01/80/050/00386/AM16/ | Lic. No. & date
95 Motherson DES.|

Sumi
Meeting Systems Ltd., RA.F.N0.05/24/040/00382/AM1 | 0510396342
No.14/18 New Delhi 6 dt.16.11.2015
Date: 10.10.17 Request for fixation of norms

Decision: The committee deliberated on the matter and decided to ratify the norms
as under:-

Keeping in view, wastage for sprue & runner and burning loss of 3 %
during moulding, the committee decided to ratify norms as under:

1. Import item at SI. No. 1 as 1.061 Kg./Kg. content in export item at Sl. No. 2.
2. Import item at SI. No. 2 as 1.258 Kg./Kg. content in export item at SI. No. 1.
3. Importitems at Sl. No. 3to 13-on net to net basis
4. Import item at SI. No. 14 as 1.208 Kg./Kg. content in export item at Sl. No. 38
5. Import item at SI. No. 15 as under:

(i) 1. 238 Kgs./Kg. content in export item at Sl. No.39.

(i) 1.329 Kgs./Kg. content in export item at Sl. No.40.
(i) 1.381 Kgs./Kg. content in export item at SI. No.41.
(iv) 1.383 Kgs./Kg. content in export item at SI. No.42
(V) 1. 528 Kgs./Kg. content in export item at Sl. No.43.
(vi)  1.512 Kgs./Kg. content in export item at Sl. No.44
(viiy  1.381 Kgs./Kg. content in export item at SI. No.45.
(viiiy 1.377 Kgs./Kg. content in export item at SI. N0.46.
(ix)  1.236 Kgs./Kg. content in export item at SI. No.47.
(x) 1.329 Kgs./Kg. content in export item at Sl. No.48.
(xi)  1.498 Kgs./Kg. content in export item at SI. No.49.
(xii) 2.260 Kgs./Kg. content in export item at SI. No.50.
(xiiiy 1.673 Kgs./Kg. content in export item at SI. No.51.
(xiv) 2.260 Kgs./Kg. content in export item at SI. No.52.
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6. Importitem at SI. No. 16 as under:
(i) 1.287 Kgs./Kg. content in export items at SI. No.34 & 37.
(i) 1.228 Kgs./Kg. content in export item at SI. No.35.
(ili) 1.459 Kgs./Kg. content in export item at SI. No.36.
7. Import item at SI. No. 17 as 1.978 Kg./Kg. content in export item at SI. No. 21.
8. Import item at SI. No. 18 as under:
(i) 1.442 Kgs./Kg. content in export item at SI. No.17.
(i) 1.471 Kgs./Kg. content in export item at SI. No.18.
(i) 1.452 Kgs./Kg. content in export item at SI. No.19.
(iv) 1.442 Kgs./Kg. content in export item at SI. No.20.
9. Import item at SI. No. 19 as under:
(i) 1.474 Kgs./Kg. content in export item at SI. No.11.
(i) 1.459 Kgs./Kg. content in export item at SI. No.12.
(i) 1.490 Kgs./Kg. content in export item at SI. No.13.
(iv) 1.356 Kgs./Kg. content in export items at SI. No.14 & 15.
(v) 1.452 Kgs./Kg. content in export item at SI. No.16.

10. Import item at SI. No. 20 as 1.065 Kg./Kg. content in export item at Sl. No. 3.
11. Import item at SI. No. 21 as under:
(i)  1.360 Kgs./Kg. content in export item at SI. No.6.

(i) 1.207 Kgs./Kg. content in export item at SI. No.7.
(i) 1.214 Kgs./Kg. content in export item at SI. No.8.
(iv) 1.216 Kgs./Kg. content in export item at SI. No.9.
(v) 1.211 Kgs./Kg. content in export item at SI. No.10.

12. Import item at SI. No. 22 as under:

(i) 1.476 Kgs./Kg. content in export item at SI. No.22
(i) 1.235 Kgs./Kg. content in export item at SI. No.23
(i) 1.743 Kgs./Kg. content in export item at SI. No.24
(iv) 1.648 Kgs./Kg. content in export item at SI. No.25
(v) 1.244 Kgs./Kg. content in export item at SI. No.26
(vi) 1.648 Kgs./Kg. content in export item at SI. No.27
(vii) 2.06 Kgs./Kg. content in export item at SI. No.28

(viii) 1.359 Kgs./Kg. content in export item at SI. No.29
(ix) 1.471 Kgs./Kg. content in export item at SI. No.30
(x) 1.545 Kgs./Kg. content in export item at SI. No.31

13. Import item at SI. No. 23 as under:
(i) 1.419 Kgs./Kg. content in export item at SI. No.32.
(i) 1.397 Kgs./Kg. content in export item at SI. No. 33.
14. Import item at SI. No. 24 as under:
(i) 1.114 Kgs./Kg. content in export item at SI. No.4.
(i) 1. 089 Kgs./Kg. content in export item at SlI. No. 5.

RA concern may takre further necessary action accordingly. @%
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S.No. 339

Case No. A/R-| M/s Goa | F.N0.01/80/050/00055/AM16/ | Lic. No. and

176 Thermostatic DES.| date
Instruments

Meeting Pvt. Ltd., Goa | RLA 1710006064

No.14/18 No.17/24/040/00204/AM15 dt.

Date: Request for ratification of | 11.03.2015

10.10.2017 norms.

Decision: DIPP DL dated 28.04.2017 has been sent to the fir. It is decided m on
25.05.2017 and final reminder sent through e mail on 06.9.2017 . Itis decided to
reject the case with direction to the firm to pay applicable custom duty with
interest for EODC.

RA may take further necessary action accordingly.

S.No. 340

Case No.A/R — [ M/s Larsen | F.No0.01/80/050/00170/AM12/ | Lic. No. and
14 & Toubro | DES.I date

Meeting Limited, RLA 0310640468
No.14/18 Mumbai No.03/95/040/00166/AM12 Date

Date: Request for amendment in | 05.07.2011
10.10.2017 description of export product.

Decision: Firm's request dated 11.04.2017 has been sent to DHI on 19.04.2017.
Case is deferred to 21.11.2017.

S.No. 341
Case No.A/IR — | M/s HQF.No.01/80/050/00133/AM11 | Lic. No. and
18 KINECO | /DES.I date
Meeting PRIVATE | RLA i) 1710002815
No.14/18 LIMITED, | F.No.17/24/040/00028/AM10 date
GOA. RLA 08.10.2009
F.No.17/24/040/00017/AM11 ii) 1710003514
RLA date
F.No.17/24/040/00055/AM10 30.09.2010
RLA iii)
F.No.17/24/040/00008/AM11 1710003301
RLA date
F.No.17/24/040/00004/AM11 28.04.2010
Date: Request for fixation /| iv)
10.10.2017 modification / amendment of | 1710003421
norms. date
27.07.2010
v) 1710003338
date
21.05.2010
Decision: Firm's request dated 23.01.2017 has been sent to DHI )
20.04.2017Case is deferred to 21.11.2017. 7@@

5.
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Deputy Director General of Forelgn Trade
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SI.No. 342

Case No.A/R — | M/s F.No. Lic. No. and
41 Zenith 01/80/050/00162/AM13/DES.| date
Meeting No. | Precision | RLA No.07/24/040/00029/AM13 | 07101088131
14/18 Private dt. 09.05.2012
Dated: Limited, | Request for ratification of norms.
10.10.2017 Bangalor

e

Decision: The committee decided to ratify the norms based on the

recommendation of DIPP

as under :-

Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

letter no. 12/71/2017-TSW/41-A/R dated10.10.2017

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SL Quantity in Kgs {
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 1.99 19 11.20 37 8.44

2, 93.73 20 ]20.89 38 18.30

3. 105.10 21 20.00 39 52.70

4 47.06 22 ]20.00 40 1.79

5 29.29 25 7.70 41 7.80

6 13.61 24 | 26.03 42 14.97

7 79.92 25 4432 43 62.69

8 68.31 26 | 38.47

9 6.27 27 | 41.13

10 |6.27 28 190.72

11 28.75 29 |5.53

12 | 7.65 30 [9.68

13 14.86 31 49.42

14 | 24.56 32 105.06

15 |21.62 33 104.92

16 10.64 34 13.05

17 13.53 35 183.53

18 |35.46 36 | 7.66

RA concerned may take further necessary action accordingly.

SI.No. 343
Case No.A/R — | M/s F.No. Lic. No. and
42 Zenith 01/80/050/00161/AM13/DES.| date
Meeting No. | Precision | RLA No.07/24/040/00028/AM13 | 07101088129
14/18 Private dt. 09.05.2012
Dated: Limited, Request for ratification of norms.
10.10.2017 Bangalor

e

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/71/2017-TSW/42-A/R dated10.10.2017

5o O TEB/IK. P

sSg "#HaiaSsres fads
g Deputy Director General
R{ger =R "/ErhaSenrsaa
Directorate General of Foreign Trade
faTI/Deptt. of Commerge
HIRA ARBIR/ Govt. of India

Udyog Bhawan, ew Delhl



as under :-
Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after | SL. Quantity in Kgs 4
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery

1, 440.50 19 |45.13 37 10

2 243.05 20 | 42.42 38 10

3 137.79 21 260.28 39 15,75

4 34.79 2 260.28 40 142.81

5 193.57 23 10.99 41 142.81

6 68.75 24 ]98.29 42 48.26

(4 144.29 25 36.85 43 48.26

8 144.58 26 1068.94 44 1172

9 31 2] 778.96 45 1172

10 |31 28 108.74 46 28.88

11 675.59 29 39.48 47 14.18

12 | 675.59 30 | 40.59 48 251.14

13 5.48 31 4.38 49 251.14

14 104.35 32 [4.19 50 159.11

15 110.04 33 297.77 a1 159.11

16 110.04 34 51.68 52 17.10

17 291.21 35 15.58 53 42.42

18 |45.13 36 15.60
RA concerned may take further necessary action accordingly..

SI.No. 344
Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
43 Precision 01/80/050/00226/AM16/DES.| | date
Meeting No. | Private RLA 0710108399
14/18 Limited, No.07/24/040/00086/AM16 dt.
Dated: Bangalore Request for ratification of | 22.06.2015
10.10.2017 norms.

Decision: The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 12/71/2017-TSW/43-A/R dated10.10.2017

as under :-

1. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:

SI. | Quantity in Nos. SI. | Quantity in Nos. SL. Quantity in Nos.
No No No.
| 917 14 146 27 4548
2 1160 15 [236 28 |31
3 1190 16 | 425 29 132
4 [565 17 |44 30 129
5 533 18 65 31 1563
6 34 19 |44 32 |38
7 34 20 61 33 35
@o e THE/K. P. SINGH
g HE s =
2 g Deputy D:r ;ﬂtw m;—g;o!gn lTrEde

e = AT
Directorate General of Foreign Trade

1/Deptt. of Commerge
HIRTT HIPBIR/ Govt. of India

TENIT T, =r:i§~
Udyog Bhawan, ew Delhl



8 264 21 47 34 1699

9 94 22 | 47 35 1292

10 |51 23 ai 36 793

11 527 24 19 37 720

12 |78 25 21 38 349

13 7 26 52

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery

L 12.00 14 | 285.73 27 367

2 843.92 15 461.43 28 28.79

3 865.47 16 | 98.49 29 30.13

4 498 17 17.35 30 40.23

3 470 18 23.53 31 62.44

6 33.69 19 |6.32 32 81.98

7 33.69 20 8.72 33 162

8 77.62 21 52.48 34 691

9 11 22 52.52 35 935.42

10 19.32 23 40.95 36 3

11 656.64 24  |20.82 37 340

12 151.60 235 29.66 38 193

13 144 26 38.62
RA concerned may take further necessary action accordingly..

SI.No. 345
Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
44 Precision 01/80/050/00315/AM15/DES.| | date
Meeting No. | Private RLA 0710105532
14/18 Limited, No.07/24/040/00109/AM15 dt.
Dated: Bangalore Request for ratification of | 07.07.2014
10.10.2017 norms.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/71/2017-TSW/44-A/R dated10.10.2017

as under :-

Quantities of import items may be allowed as under after taking 15% recovery from

Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after [ SI. | Quantity in Kgs after sl Quantity in Kgs 4
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 16.37 24 31.81 47 73.86
2 18.50 25 23.14 48 68.82
3 11.90 26 |61.52 49 20.14
4 15.89 27 11.30 50 8.19
5 5.78 28 101.88 o1 9.83
6 27.24 20— 1733 52 3.95
7 36.07 30 |25.01 53 156.72 IR
o Ure RE/K.P. SINGH VW
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8 15.53 31 16.56 54 174.88

9 9.97 32 [4.92 55 3.10

10 |8.02 33 2.66 56 25.87

11 4.02 34 1933 57 11.79

12 19.52 35 87.61 58 33.45

13 ]20.83 36 | 44.43 59 9.40

14 13.26 37 |4.13 60 7.56

15 | 474.36 38 309.24 61 76.52

16 |28.13 39 | 99.16 62 6.05

17 | 6.71 40 18.81 63 2.08

18 | 61.21 41 104.48 64 2515

19 [4591 42 115.48 65 16.68

20 |273.9 43 91.8

21 305.3 44 | 35.27

22 | 242.48 45 11.3

23 16.16 46 135.69
RA concerned may take further necessary action accordingly..

SI.No. 346
Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
45 Precision 01/80/050/00243/AM15/DES.| | date
Meeting No. | Private RLA 0710104725
14/18 Limited, No.07/24/040/00074/AM15 dt.
Dated: Bangalore Request for ratification of 03.06.2014
10.10.2017 norms.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/71/2017-TSW/45-A/IR dated10.10.2017

as under :-

Quantities of import items may be allowed as under after taking 15% recovery

from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SL Quantity in Kgs

No | 15% / 5% recovery No | 15% /5% recovery No. | 5% recovery

8 21.71 16 |4091 31 10.23

2 20.86 17 29.38 32 4.06

3 9.16 18 97.77 33 11.94

4 19.30 19 [9.55 34 17.43

5 130.00 20 3.06 35 18.39

6 18.00 21 27.72 36 2722

7 34.04 22 30.164 37 32.56

8 98.50 23 28.78 38 3.01

9 131.58 24 302.546 39 1.26

10 | 613.57 25 160.960 40 37

11 50.98 26 | 471.05 41 19.05

12 | 33.71 27 18.62 42 15.67

13 537.75 28 104.09

14 | 294.26 29 | 66.29 g
o Ule TRHE/K. P. SINGH
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(15 [132.66 [30 [159.21 | |

RA concerned may take further necessary action accordingly..

SI.No. 347
Case No.A/R — | M/s Zenith | F.No. Lic. No. and
46 Precision 01/80/050/00224/AM16/DES.| | date
Meeting No. | Private RLA 0710107790
14/18 Limited, No.07/24/040/00451/AM15 dt.12.03.201
Dated: Bangalore Request for ratification of |5
10.10.2017 norms.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/71/2017-TSW/46-A/R dated10.10.2017
as under :-

1. Quantities of export items may also be specified in Nos. in addition to their
weights as given under:-

Sl Quantity in Nos. SI. | Quantity in Nos. SI. Quantity in Nos.
No No No.

1 3429 16 1348 31 77
2 553 17 143 32 126
3 546 18 84 33 55
4 187 19 | 494 34 14
5 173 20 119 35 14
6 2401 21 78 36 4

7 2298 22 1135 37 4

8 68 23 2 _. 38 4

9 66 24 |2 39 4
10 112 29 2 40 17
11 1385 26 2 41 17
12 3 27 10 42 15
13 5 28 10 43 15
14 |9 29 11

15 9 30 11

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap :

SI. [ Quantity in Kgs after | SI. | Quantity in Kgs after SI. Quantity in Kgs 4
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery

1 335.658 16 |90.58 31 16.469

2 147.73 17 84.51 32 54.73

3 145.87 18 15.67 33 43.998

4 67.63 19 | 68.855 34 18.36

5 62.77 20 |70.12 35 18.36

6 736.96 21 48.988 36 6.52

7 705.34 22 1227 37 6.52

\
o Ule THB /K. P. SINGH
sga Feitayre . [Ady =R

Deputy Director General of Forelgn Trade
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TrforsT AT /Deptt. of Commerge
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8 53.75 23 3.72 38 7.82

9 82.17 24 | 3.72 39 7.82

10 | 356.63 25 3.98 40 22.72

11 96.23 26 | 3.98 41 22.72

12 |0.47 27 18.70 42 19.50

13 [0.79 28 18.70 43 19.50

14 1.37 29 10.43

I5 1.38 30 10.43
RA concerned may take further necessary action accordingly..

SI.No. 348
Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
47 Precision 01/80/050/00206/AM16/DES.| | date
Meeting No. | Private RLA 0710107368
14/18 Limited, No.07/24/040/00358/AM15 dt.06.01.201
Dated: Bangalore Request for ratification of | 5
10.10.2017 norms.

Decision The committee decided to
recommendation of DIPP

as under :-

Quantities of import items may be allowed as under after taking 15% recovery from

Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

ratify the norms based on the
letter no. 12/71/2017-TSW/47-A/R dated10.10.2017

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs

No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovel

1. 223.57 25 102.55 49 114.12

2 100.53 26 1517.57 50 3584.93

3. 316.88 27 809.05 51 215.56

4. 320.05 28 | 208.71 52 171.46

3 68.15 29 111.54 53 181.50

6. 288.05 30 | 47.77 54 8.65

7. 48.05 31 263.48 33 23.53

8. 30.30 32 |42.79 56 28.89

9. 40.76 33 4191 57 203.57

10. |45.21 34 1.97 58 54.79

11. |13.03 38 122.39 59 16.30

12. | 48.36 36 | 30.81 60 18.52

13. |17.28 37 32.06 61 2.35

14. |41.83 38 |3.46 62 36.09

15. | 146.06 39 |3.64 63 78.14

16. | 122.93 40 |4.89 64 1.19

17. | 58.72 41 4.67 65 7.85

18. | 8.98 42 521.52 66 10.98

19. 19.53 43 10.26 67 4.36

20. |21.24 44 10.98 68 23.23

21. |20.60 45 27.82 69 35.83 W
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22. [39.08 46 22.40 70 29.39

23 17.69 47 316,92

24. | 43.75 48 16.96

RA concerned may take further necessary action accordingly..

SI.No. 349

Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
48 Precision 01/80/050/00192/AM16/DES.| | date
Meeting No. | Private RLA 0710107791
14/18 Limited, No0.07/24/040/00452/AM15 dt.

Dated: Bangalore Request for ratification of | 12.03.2015
10.10.2017 norms.

Decision. The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 12/71/2017-TSW/48-A/R dated10.10.2017
as under :-

1. Quantities of export items may also be specified in Nos. in addition to their
weights as given under:

SI. | Quantity in Nos. SI. Quantity in Nos. S1. Quantity in Nos.
No No No.

L 3078 11 193 21 86
2 76 12 260 22 65
3 1183 13 678 23 130
4 4800 14 137 24 284
5 8505 15 137 23 89
6 80 16 62 26 64
7 50 17 62 21 85
8 1159 18 71 28 512
9 217 19 69 29 220
10 194 20 88

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after | SI. Quantity in Kgs
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovel
1. 2196.05 11 397.80 21 104.71

2 58.51 12 560.48 22 78.53

3 1031.47 13 170.25 23 106.01

4 183.7 14 57.61 24 222.76

3 283.04 15 57.15 25 89.81

6 9.07 16 9.68 26 64.98

7 20.36 17 9.53 27 128.97

8 1347.96 18 86.23 28 3381.00

9 442.25 19 84.41 29 1449.00

10 [397.35 20 107.82
RA concerned may take further necessary action accordingly.. «
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SI.No.350

Case No.A/R — | M/s Zenith | F.No. Lic. No. and
49 Precision 01/80/050/00207/AM16/DE | date
Private Limited, | S.|

Meeting No. | Bangalore RLA 0710107794
14/18 No0.07/24/040/00450/AM15 | dt.

Dated: Request for ratification of | 12.03.2015
10.10.2017 norms.

Decision: The committee decided to ratify the norms based on the

recommendation of DIPP

as under :-

letter no. 12/71/2017-TSW/49-A/R dated10.10.2017

1. Quantities of export items may also be specified in Nos. in addition to their
weights as given under:-

SI. Quantity in Nos. SI. | Quantity in Nos. Sl Quantity in Nos.
No No No.

I 750 11 116 21 2743
2 210 12 86 22 65

3 199 13 89 23 59

4 56 14 55 24 59

5 56 15 42 25 173
6 121 16 43 26 1580
7 121 17 127 21 391
8 205 18 127 28 318
9 205 19 32

10 1841 20 96

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs
No 15% /5% recovery No 15% /5% recovery No. 15% /5% recovet
L 440.99 11 645.008 21 88.451

2 140.24 12 200.405 22 10.051

3 22221 13 207.828 23 13.48

4 634.43 14 15.15 24 13.47

5 634.43 15 182.49 20 951.97

6 6.15 16 186.83 26 51.89

7 6.15 17 9.28 27 43.49

8 9.562 18 9.28 28 20.679

9 9.562 19 13.71

10 119.481 20 18.42

RA concerned may take further necessary action accordingly.
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SI|.No. 351

Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
50 Precision 01/80/050/00205/AM16/DES.| | date
Meeting No. | Private RLA 0710107401
14/18 Limited, No.07/24/040/00346AM15 dt.08.01.201
Dated: Bangalore Request for ratification of | 5
10.10.2017 norms.
Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/71/2017-TSW/50-A/R dated10.10.2017
as under :-
1. Quantities of export items may also be specified in Nos. in addition to their
weights as given under:-

SI. | Quantity in Nos. SI. | Quantity in Nos. SI. Quantity in Nos.
No No No.

Js 338 31 32 61 681

2 83 32 72 62 155

3 1968 33 196 63 560

4 188 34 1174 64 34

5 150 35 3856 65 196

6 356 36 164 66 1174

i 133 37 18 67 3856

8 215 38 550 68 30

9 178 34 32 69 27

10 | 383 40 148 70 22

11 454 41 363 71 90

12 |72 42 339 72 215

13 123 43 212 73 34

14 114 44 | 411 74 54

15 320 45 101 75 142

16 |224 46 | 250 76 47

17 oo 47 63 77 18

18 558 48 80 78 36

19 |67 49 |72 79 48

20 | 284 50 [212 80 54

21 697 51 302 81 204

22 | 605 52 | 66 82 14

23 231 33 376 83 21

24 | 2549 54 |223 84 7

25 |46 55 223 85 207

26 |22 56 3167 86 91

27 163 57 | 403 87 195

28 134 58 1022 88 1062

29 28 59 215 89 2388

30 129 60 | 231 90 2545

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:
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SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. 15% /5% recovery
1. 102.99 31 22.54 61 28.12
2 25.43 32 | 4241 62 7.90
3 36.36 33 276.83 63 29.54
4 51.43 34 | 389.44 64 23.46
5 103.66 35 353.62 65 276.83
6 28.35 36 |251.21 66 389.44
7 28.35 37 15.93 67 352.62
8 16.44 38 30.47 68 22.70
9 18.48 39 : |.23.57 69 29.37
10 18.48 40 102.81 70 19.68
11 14.06 41 110.78 71 60.02
12 |69.46 42 | 20.49 72 126.41
13 27.98 43 16.18 73 27.12
14 |6.68 44 112.74 74 36.18
15 89.51 45 10.51 75 83.78
16 13.54 46 12.32 76 31.83
17 7.8 47 14.30 77 76.84
18 34.09 48 22.23 78 228.61
19 |33.96 49 69.18 79 545.14
20 14.97 50 331.96 80 52.79
21 28.80 51 31.23 81 19.73
22 6.75 52 32.75 82 20.44
23 26.31 53 29.94 83 20.67
24 | 53.88 54 13.64 84 39.98
25 7.72 55 13.64 85 325.20
26 |0.32 56 58.51 86 4.23
27 | 9.36 57 4.5 87 20.23
28 | 466.88 58 21.59 88 112.04
29 19 59 | 2449 89 213.19
30 |21.82 60 |26.31 90 94.35
RA concerned may take further necessary action accordingly..

SI.No. 352

Case No.A/IR — | M/s Zenith | F.No. Lic. No. and
51 Precision 01/80/050/00195/AM16/DES.| | date
Meeting No. | Private RLA 0710107755
14/18 Limited, No.07/24/040/00442AM15 dt.

Dated: Bangalore Request for ratification of | 05.03.2015
10.10.2017 norms.

Decision: The committee decided to ratify the norms based on the
recommendation of DIPP letter no. 12/71/2017-TSW/51-A/R dated10.10.2017

as under :-

1. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-
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SI. | Quantity in Nos. SL. Quantity in Nos. SI. Quantity in Nos.
No No No.

1. 307 4 58 7 59

2 62 > 305 8 59

3 58 6 11 9 68

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovel
1 1151.217 4 1225 7 121.65
2 31.298 5 16,329 8 121.65
3 12.25 6 414.53 9 299.82
RA concerned may take further necessary action accordingly.
SI.No. 353
Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
52 Precision 01/80/050/00158/AM16/DES.| | date
Meeting No. | Private RLA 0710108420
14/18 Limited, No.07/24/040/00098AM16 dt.
Dated: Bangalore Request for ratification of | 25.06.2015
10.10.2017 norms.

Decision The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 12/71/2017-TSW/52-A/R dated10.10.2017

as under :-

1. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

SI. Quantity in Nos. SI. Quantity in Nos. SI. Quantity in Nos.
No No No.

1. 35 8 925 15 1084

2 5 9 35 16 217

3 385 10 12408 17 67

4 102 11 1302 18 181

5 43 12 2196 19 181

6 43 13 2896 20 2520

7 1773 14 1829

2. Quantities of import items may be allowed as under after taking 15% recovery
from Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

Sl. Quantity in Kgs after | SI. Quantity in Kgs after | Sl Quantity in Kgs
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovel
1. 33.34 8 36.67 15 75.41

2 [3334 9 |14.18 16 15.13@‘
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3 421.01 10 1820 17 275.29
4 68.12 11 42.66 18 245.34
5 491.10 12 |310.43 19 245.34
6 491.10 13 140.87 20 269.38
7 260 14 | 67.56
RA concerned may take further necessary action accordingly..
SI.No. 354
Case No.A/R — | M/s  Zenith | F.No. Lic. No. and
53 Precision 01/80/050/00044/AM15/DES.| | date
Meeting No. | Private RLA 0710102672
14/18 Limited, No.07/24/040/00446AM14 dt.
Dated: Bangalore Request for ratification of | 06.03.2014
10.10.2017 norms.
Decision: The committee decided to ratify the norms based on the

recommendation of DIPP
as under :-

Quantities of import items may be allowed as under after taking 15% recovery from

letter no. 12/71/2017-TSW/53-A/R dated10.10.2017

Aluminium scrap & 5 % recovery from Stainless Steel Scrap :

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovel
1 938.12 15 43.405 29 228.08
2 604.28 16 42.27 30 143.54
3 678.92 17 233.84 31 34.47
4 695.23 18 136.37 32 12,335
5 37.21 19 197.76 33 4.09
6 2.41 20 46.76 34 29.11
7 2.83 21 39.70 35 40.72
8 20.865 22 37.87 36 102.228
9 123.604 23 158.59 37 83.461
10 24.45 24 24.88 38 4.41
11 396.11 25 4.16 39 15.998
12 63.31 26 182 40 120.07
13 10.67 27 32.28 41 162.12
14 58.76 28 204.72
RA concerned may take further necessary action accordingly.
SI.No. 355
Case No.A/R —|M/s  Zenith | F.No. Lic. No. and
54 Precision 01/80/050/00191/AM16/DES.| | date
Meeting No. | Private RLA 0710108298
14/18 Limited, No.07/24/040/00061AM16 dt.01.06.201
Dated: Bangalore Request for ratification of | 5
10.10.2017 norms.
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Decision: The committee decided to ratify the norms based on the

recommendation of DIPP letter no. 12/71/2017-TSW/54-A/R dated10.10.2017

as under :-

1. Quantities of export items may also be specified in Nos. in addition to their

weights as given under:-

SI. | Quantity in Nos. SI. Quantity in Nos. SI. Quantity in Nos.
No No No.

I 139 25 162 49 39

2 307 26 162 50 6

3 307 27 1422 51 6

4 14 28 3207 52 17

5 14 29 375 3 17

6 170 30 91 54 414
7 13 31 242 55 59

8 13 34 2402 56 54

9 13 33 3476 57 110
10 13 34 | 207 58 414
11 21 33 152 59 365
12 |21 36 149 60 365
13 28 37 39 6l 65
14 28 38 76 62 65
15 106 39 152 63 1264
16 101 40 154 64 1264
17 303 41 120 65 47
18 303 42 118 66 47
19 | 246 43 42 67 192
20 | 246 44 42 68 1753
21 1820 45 56 69 112
22 97 46 37 70 174
23 138 47 13

24 138 48 13

2. Quantities of import items may be allowed as under after taking 15% recovery

from scrap:
SI. | Quantity in Kgs after | SI. | Quantity in Kgs after | SI. Quantity in Kgs
No | 15% recovery No | 15% recovery No. | recovery
1. 208.54 25 7.67 49 195.64
2 610.92 26 | 7.74 50 24
3 610.92 27 |4 51 24
4 2557 28 105.07 52 72.41
5 25.57 29 16194 53 72.41
6 45.26 30 | 456.48 54 2275.98
7 23.06 31 269.93 35 124.05
8 23.06 32 117.09 56 112.93
9 23.06 33 | 25241 5 13.57
10 |23.06 58.35 58 243.70 A\
11 |38.59 11.27 59 (976 NY@r

< .
o Yo THB/K, P SINGH

D;;)u.ty Director G

B e raren faS TATIIY
e eneral of Forelgn Trade

neral :f Foreign Trade
/Deptt. of Commerge
e Ao/ Govt. of india

ew Delhl

Directorate Ge
T

=SErET e,
uUdyog Bhawan,



12 | 38.59 36 10.74 60 97.6
13 | 51.61 37 16.9 61 23.41
14 | 51.6] 38 11.76 62 23.41
15 143.62 39| 3457 63 388.02
16 |137.8 40 |31.82 64 388.02
17 [395.46 41 380.68 65 37.43
18 | 395.46 42 | 51.20 66 37.43
19 [321.86 43 179.82 67 35.76
20 | 321.86 44 | 225.44 68 89
21 77.22 45 212 69 65.9
22 19.26 46 | 212 70 68
23 | 6.74 47 | 5431
24 [6.74 48 | 54.31

RA concerned may take further necessary action accordingly..

SI.No. 356

Case No.A/R — | M/s Larsen & | F.N0.01/80/050/00618/AM15/D | Lic. No. and
Db Toubro ES date
Meeting No. | Limited, RLA 0310791521
14/18 Mumbai No.03/95/040/00690/AM15 dt.

Dated: Request for re-ratification of | 28.11.2014
10.10.2017 norms.

Decision: : Firm's application dated 24.03.2017 has been sent to DHI on
02.06.2017 for examination and comments. DHI raised deficiency and letter
sent to the firm through e mail on 6.9.2017 with request to furnish information
on following points :-

1. Calculation / justification for additional items / quantities

Case is deferred to 21.11.2017.

SI.No. 357
Case NoA/R — | M/s Bharat | F.No.01/80/050/00495/AM11/D | Lic. No. and
56 Heavy ES.I date
Meeting No. | Electrical RLA 0910043002
14/18 Limited, No.09/24/040/00169/AM11 dt.
Dated: Hyderabad. [ Request for fixation of norms. | 06.08.2010
10.10.2017

Decision: The committee discussed the matter regarding supply of imported
inputs to EPCG authorisation holders .Letter sent to the firm to furnish the
details of date wise supply made to the EPCG authorisation holder for
manufacture of power plant through e mail on 21.7.2017 and reminder sent on
510.2017 to furnish information. Firm vide their letter dated 12.9.2017 has
requested for grant of one month time to provide the required information.

21.11.2017.

Committee decided to allow time up to 11.11.2017. Case is deferr§ to
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SI.No. 358

Case No.A/R -|M/s L&T-MHI | F.No.01/80/050/00390/AM14/D | Lic. No. and
57 Turbine ES.I date
Meeting No. | Generators RLA 0310753783
14/18 Pvt. Ltd No.03/95/040/00055/AM14 Dt.15.10.20
Dated: Request for amendment in |13
10.10.2017 norms .

Decision: The request of the firm dated 30.3.2017 sent to DHI on 3.7.2017 for
their comments. Case is deferred to 21.11.2017.

SI.No. 359

Case No. M/s. MSS India Pvt. Ltd., | F. No.
A/R-67 Mumbai 01/80/162/204/AM18/DES-|
ALC Meeting | Subject :-Modification of input—output Wastage norms for the
No. 14/18 | year 2013-14 ,2014-15 and 2015-16 for Electrical Spares/ parts
dt for Industrial use.

10.10.2017

Decision: The committee noted that deficiency has been raised by DIPP vide
their 1.D No 12/63/2007-TSW/ 67A/R dated 9.8.2017 . Letter is being sent to

the firm to furnish information. Case is deferred to 21.11.2017

SI.No. 360

Case No. M/s Bharat F.No.01/80/050/00572/AM12 | Lic. No. and
AR — 69 Heavy /DES.I date

ALC Meeting Electricals RLA 6110000728
No.14/80 Limited, No.61/24/040/00055/AM12 dt. 7.12.2011
Dated: Haridwar Request for revision of

10.10.2017 norms to allow six items

at Sl. No. 217, 218,219,
228, 229 and 230 and
grant of deemed export
benefits against the
above six items

Decision: The committee noted that representative of the firm has attended
for personal hearing before the norms committee meeting no 11/80 held on
29.8.2017. They submitted diagrams of Boiler Turbine Generator (BTG )
Package and requested to allow six items at SI. No. 217, 218,219, 228, 229
and 230 and grant of deemed export benefits against the above six items. The
committee advised the representatives to submit papers with valid documents
for examination. Committee after going through the submission made by the
firm vide their letter dated 14.9.2017 decided to forward the papers to DHI for
comments. Case is deferred to 21.11.2017.
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Sl. No. 361

Case No.A/R | M/s. Bharat | F.N0.01/80/050/00332/AM12/ | Lic. No. and date
-70 Heavy DES.I
Electricals
Meeting No. | Ltd,, RLA 6110000675
14/80 Hardwar No.61/24/040/00030/AM12 29.8.2011 &
& 61/24/040/00031/AM12 6110000676
29.8.2011
Dated: Subject: Request for Fixation
10.10.2017 /revision of norms.

Decision : The committee noted that representative of the firm has attended
for personal hearing before the norms committee meeting no 11/80 held on
29.8.2017. Committee after going through the submission made by the firm
vide their letter dated 04.9.2017 decided to forward the papers to DHI for
comments. Case is deferred to 21.11.2017.

Sl. No. 362
Case No. M/s Nucon | F.N0.01/80/050/00232/AM17/ | Lic. No. and date
A/R -160 | Aerospace |DES.I
ALC Pvt. Ltd., | RLA 0910063349
Meeting Hyderabad. | No.09/24/040/00717/AM16 dt. 02.03.2016
No.
Dated: Request for ratification of

norms.

Decision :The committee deliberated on the matter and it is decided to send
completer set of application to DIPP for their examination / comments.. Case is
deferred to 21.11.2017.

SI. No. 363
Case No. | M/s Boom | F.No.01/80/050/00097/AM12/DES. | Lic. No. and
A/R-131 | Systems | date
Private
Limited,
Faridabad.
Meeting RLA No.05/23/040/00156/AM12 0510297632
No.14/18 dt. 26.07.2011
Dated: Request for revision of norms for
10.10.201 import product.
-

Decision :The representative of the firm Sh. Arun Raut ( Director ) appeared
before norms committee and written justification given by the firm vide their
letter dated 06.10.2017 discussed before the committee. Committee decided
to re-instate import item at sl. No 1 &2 on the recommendation of DHI .

RA concern may take further necessary action accordingly
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 10/10/2017 — Case No. 4/21/80 (M/s Zenith Precision (P) Ltd. (Advance
Authorization No. 0710107058 dated 26.11.2014)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from Aluminium
scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after SL. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. 15% /5% recovery
1, 13.87 26 19.57 51 20.40
2, 553.4 27. 179.16 52 5.62
3. 132.64 28 179.96 53 19.62
4. 285.75 29 104.78 54 81.52
3 70.18 30 18.60 55 21.78
6. 1041.19 31 14.09 56 118.60
7. 14.83 32 13.94 57 7.90
8. 27.85 33 24.48 58 33.39
9. 29.12 34 61.79 59 68.33
10. |7.19 35 18.14 60 315.49
11. | 121.49 36 245.66 61 285.75
12. | 11.86 37 341.47 62 361.42
13. (212 38 313.37 63 120.06
14. | 8.21 39 57.06 64 345.81
15. ]50.80 40 20.80 65 104.40
16. | 688.56 41 42.47 66 138.74
17. | 8.25 42 30.70 67 138.74
18. |16.59 43 296.34 68 9.18
19. |102.78 -+ 32.03 69 14.67
20. |55.80 45 81.14 70 27.64
21. | 11.49 46 27.25 71 29.12
22. 1638 47 10.88 72 26.67
23 6.36 48 98.53 73 19.27
24. | 2443 49 2.11 74 2.27
25 3.12 50 14.65
Norms Committee may take a view. -
s P it
(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/2 dated 10.10.2017




Department of Industrial Policy & Promotion

(TSW)

;.-7/%/‘/"’“

!

———

DI PP

NC MEETING DATED 10/10/2017 — CASE NO. 2/13/80 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710109739 DATED 29.04.2016)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos.

given under:-

in addition to their weights as

SI. | Quantity in Nos. SI. Quantity in SI. Quantity in Nos
No No No.
1 375 12 67 23 421
2 1672 13 1903 24 421
3 1621 14 888 25 e
4 67 15 504 26 2
5 67 16 504 27 212
6 94 17 264 28 212
7 146 18 1119 29 122
8 251 19 1238 30 601
9 239 20 135 31 737
10 | 4551 21 135
11 1079 22 107
2. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:
SI. | Quantity in Kgs after | SI. Quantity in Kgs after Sl. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1. 69.86 12 275.29 23 47.45
2 116.15 13 416 24 186
3 108.94 14 643.04 25 6
4 35.47 15 257.50 26 75.46
5 35.09 16 257.50 27 223
6 14.70 17 146 28 223
7 22.79 18 801.18 29 83.05
8 38.21 19 931 30 33.62
9 37.23 20 28.75 31 21
10 | 231 21 28.75
11 43.10 22 475.75

Norms Committee may take a view

Norms Committee I

DIPP No. 12/71/2017-TSW/17 dated 10.10.2017.

e
—
45.'1(. Jain] *'' e

Development Officer



it oA §hNd— JD

Jre o
6 DI

Department of Industrial Policy & Promotion
(TSW)

NC MEETING DATED 10/10/2017 — CASE NO. 3/13/80 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710110157 DATED 26.07.2016)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as

given under:-

SI. | Quantity in Nos. SI. Quantity in Nos. SL. Quantity in Nos.
No No No.

1 249 53 10736 105 |15

2 210 54 10714 106 |15

3 208 55 1598 107 | 139
4 228 56 1007 108 | 67

5 484 57 758 109 | 67

6 439 58 506 110 |25

7 459 59 119 111 |25

8 435 60 94 112 |19

9 914 61 187 113 |31
10 | 785 62 253 114 | 1672
11 785 63 434 115 | 1621
12 | 472 64 2061 116 | 535
13 5057 65 696 117 | 624
14 3816 66 178 118 | 641
15 8358 67 1242 119 | 304
16 1820 68 8654 120 | 288
17 1813 69 5369 121 19
18 519 70 4027 122 |19
19 1985 71 138 123 |30
20 | 2782 72 364 124 | 44
21 804 73 162 125 | 130
22 | 49889 74 2455 126 | 5088
23 451 75 125 127 | 5088
24 685 76 1151 128 | 1670
25 185 77 602 129 | 1956
26 1107 78 360 130 | 720
27 1382 19 267 131 | 1119
28 3351 - 80 122 132 | 4403
29 1188 81 120 133 | 310
30 1188 82 120 134 | 310
31 7553 83 24 135 | 164
32 5968 84 46 136 | 1392




33 723 85 88 137 | 4551
34 16052 86 87 138 | 263
35 258 87 1838 139 | 425
36 807 88 810 140 |30
37 14303 89 17 141 |44
38 1327 90 17 142 | 44
39 702 91 43 143 | 61
40 716 92 43 144 | 47
41 2854 93 52 145 | 47
42 780 94 17 146 | 37
43 2213 95 17 147 119
44 235 96 81 148 | 27
45 1327 97 181 149 | 14362
46 1967 98 181 150 | 3549
47 1770 99 7 151 | 888
48 240 100 |7 152 | 621
49 1819 101 |8 153 | 4472
50 354 102 |8 154 | 720
51 2425 103 |12 155 | 135
22 1811 104 |12 156 | 135

. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap :

SI. | Quantity in Kgs after | SI. Quantity in Kgs after SI. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 40 53 8399.72 105 |31.22
2 36.38 54 8382.30 106 |31.22
3 46.3 55 372 107 | 227

4 50.64 56 362.86 108 | 38.26
5 74.00 57 273.12 109 |37.84
6 76.03 58 51 110 |18

7 102.04 59 89 111 | 18.13
8 96.6 60 75.92 112 | 12.42
9 173.00 61 223.59 113 |12

10 | 436.5 62 245.00 114 | 124.73
11 436.5 63 315.04 115 | 116.85
12 82.75 64 1317.95 116 |7

13 139.87 65 209.15 117 | 445.55
14 113.50 66 192.03 118 | 457.04
15 511.55 67 | 225.86 119 .| 268

16 | 27.00 68 523.63 120 | 254

17 129.00 69 224.00 121 | 18.46
18 55.63 70 168.00 122 | 18.46
19 109.35 71 7.31 123 | 15

S 6




20 85.00 72 12 124 |19

21 739.31 73 7.70 125 | 112.63
22 4066.00 74 72.00 126 | 2487
23 68.00 75 15.04 127 | 2487
24 86.00 76 42.66 128 | 53.84
25 179.86 77 31.15 129 | 46.28
26 338.28 78 15.07 130 | 60.46
27 | 421.56 49 50.38 131 | 871.94
28 915.53 80 36.81 132 1 471.82
29 92.05 81 9.52 133 | 266.87
30 92.05 82 952 134 | 266.87
31 172.05 83 10.93 135 | 118.98
32 135.94 84 T 12 136 | 890.23
33 205.83 85 21.42 137 | 231
34 368.49 86 21.42 138 | 85.48
35 51.00 87 65.34 139 1106.74
36 152.00 88 5.40 140 |13

37 329.03 89 34.25 141 19

38 138.02 90 34.25 142 | 6.87
39 [348.14 91 538.94 143 1 9.45
40 | 687.54 02 538.94 144 | 57.26
41 33.41 93 288.01 145 | 57.34
42 38.51 94 34.25 146 | 44.71
43 496.00 95 34.25 147 | 22.86
44 | 242.72 96 39.97 148 | 32.53
45 2087.68 97 268.78 149 | 1159
46 6869.84 98 268.78 150 | 114.41
47 901.75 99 14.85 151 | 684
48 125 100 | 14.85 152 | 446.42
49 188.36 101 | 15.26 153 | 105.77
50 13.40 102 | 15.26 154 | 60.46
51 92.62 103 | 23.62 155 [ 31.15
52 105.93 104 | 23.62 156 | 31.15

Norms Committee may take a view.

(S.K. Jain)
Development Officer

——

Norms Committee I
DIPP No. 12/71/2017-TSW/22 dated 10.10.2017.
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 10/10/2017 - Case No. 18/16/80 (M/s Shakti Pumps (India)Ltd.)
(Advance Authorization No. 5610004986 dated 30.08.2016)

Information submitted by the firm vide their letter No. SPIL/NORMS/AMDT/4986
dated 23/08/2017 has been perused which is not complete and they may be asked to
submit the following information:

1. Information in respect of Sl. No. 5 of Standard Deficiency Format, export
product wise i.e. weight of “Nut” and weight of Stainless steel Strip in
the Stainless Steel Clamping Strip(Export item).

2. Information in respect of Sl. No. 12 of Standard Deficiency Format, export
product wise.

3. Quantity of export item in Nos. also in addition to its weight.

Norms committee may take a view
P
e Lo Nl Ly
(S. K. Jain)
Development Officer
Norms Committee I
DIPP No. 12/71/2017-TSW/27 dated 10/10/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 10/10/2017 - Case No. 34/19/80 (M/s Thermax Limited) (Advance
Authorization No. 3110066368 dated 18.10.2016)

Advance Authorisation may be ratified as under:

1. Net Empty weight of export item may be specified as 923.412 MT.
2. Word “Relevant” may be prefixed with the descriptions of import items at Sl.
No. 1 to 10.

3. Quantity of import item at SI. No. 1 may be allowed as 7402 Meters.
(291616 Kgs.) inclusive of 2 % wastage.

4. Quantities of import items at S1. No. 2 to 9 may be allowed as 1.03 Kgs/Kg.
content in the export product as claimed by the firm.

5. Import item at S1. No. 10 may be allowed on net to net basis.

Norms Committee may take a view.

- -1—"' ——
(~hve-nn
(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/71/2017-TSW/38 dated 10/10/2017
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Department of Heavy Industry

Dt

NC meeting dated 10/10/2017.AA of Dee development may be ratified as under

ID AA No

SION C- 1647/1742/ GN-4/Repeat

42 510400372

Item 1,2,7- 1.02Kg/Kg content in EP

Item 3 to 6- net to net under GNA4. Word etc from Sino 4 be

deleted.
Item 8 —as per Miscll C-1647

33 510402703

Item 1,3-1.02Kg/Kg content in EP

ltem 2- net to net under GN4. Word A/l type of variants be

deleted.

NC may take a view

NC-I

4o

B =
K.K.Tiwari)
Industrial Adviser
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 10/10/2017 -Case No. 4/5/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402041 dated 23.03.2017)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 1377 Kgs.
2. Quantity of import item may be allowed as 2791.8 Kgs. as 2.028 Kgs./Kg. content
in export product after taking 50 % recovery from scrap.

Norms committee may take a view

,_____._"”'
e S T L Y
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/71/2017-TSW/62 dated 10/10/2017
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Department of Industrial Policy & Promotion Dy /7/
(TSW)

NC Meeting dated 10/10/2017- Case No. 10/5/80 (M/s Mitsubishi Electric India Pvt.
Limited ) (Advance Authorization No. 0510402311 dated 21.04.2017)

Advance Authorisation may be ratified as under:

1.Quantities of import items at SI. No. 1 to 119 may be allowed on net to net
basis in export item at SI. No. 1, as claimed by the firm.

2.Quantities of import items at SI. No. 120 to 357 may be allowed on net to net
basis in export item at SI. No. 2, as claimed by the firm.

3. Quantities of import items at SI. No. 358 to 657 may be allowed on net to net
basis in export item at SI. No. 3 as claimed by the firm.

Norms committee may take a view

—t ~ .

k _J—'l*‘ LR 15 I 12-
(S. K. Jain)

Development Officer
Norms Committee |

DIPP No. 12/71/2017-TSW/72 dated 10/10/2017

b2 —
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 10/10/2017 -Case No. 25/5/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402472 dated 05.05.2017)

Advance Authorization may be ratified as under:

1. Net weight of export product may be specified as 459 Kgs.
2. Quantity of import item may be allowed as 930.8 Kgs. as 2.028 Kgs./Kg. content
in export product after taking 50 % recovery from scrap.

Norms committee may take a view
—_l—
[—~—\\~u\ Le 13,
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/81 dated 10/10/2017
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Department of Heavy Industry Dt £3

NC meeting dated 10/10/2017.AA of Dee development may be ratified as under

ID AA No SION C- 1647/1742/ GN-4/Repeat

42 510400372 Item 1,2,7- 1.02Kg/Kg content in EP

Item 3 to 6- net to net under GN4. Word etc from Sino 4 be
deleted.

Item 8 — as per Miscll C-1647

93 510402703 Item 1,3-1.02Kg/Kg content in EP
Iltem 2- net to net under GN4. Word All type of variants be
deleted.

NC may take a view

e
K.K.Tiwari)
Industrial Adviser
NC-I
P d

4 L/
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Department of Heavy Industry DI

NC meeting dated 10/10/2017. Sree Atreya AA may be ratified as under

iD AA No
102 | 410163234
NC may take a view

SION C- 1647/1742/ GN-4/Repeat
Iltem 1-1.02Kg/Kg content in EP

Qe s—

e
(K.K.Tiwari)

Industrial Adviser
NC-I|

6S
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Department of Industrial Policy & Promotion

(TSW)

Subject: Meeting dated 10/10/2017 — Case No. A/R-41 (M/s Zenith Precision (P) Ltd.

(Advance Authorization No. 0710088131 dated 09.05.2012)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

after taking 15% recovery from

SL. | Quantity in Kgs after | SI. | Quantity in Kgs after S1. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 1.99 19 11.20 37 8.44
2. 93.73 20 ]20.89 38 18.30
3. 105.10 21 20.00 39 52.70
4 47.06 22 20.00 40 7.79
5 29.29 23 7.70 41 7.80
6 13.61 24 26.03 42 14.97
T 79.92 25 44 .32 43 62.69
8 68.31 26 38.47
9 6.27 27 |41.13
10 |6.27 28 90.72
11 28.75 29 3.53
12 7.65 30 9.68
13 14.86 31 49.42
14 | 24.56 32 105.06
15 21.62 33 104.92
16 10.64 34 13.05
17 13.53 35 183.53
18 35.46 36 7.66
Norms Committee may take a view.
.
A el v
(S.K. Jain)
Development Officer

Norms Committee I

DIPP No. 12/71/2017-TSW/41-A/R dated 10.10.2017
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Department of Industrial Policy & Promotion
(TSW)

Subject: NC Meeting dated 10/10/2017 — Case No. A/R-42 (M/s Zenith Precision (P) Ltd.
(Advance Authorization No. 0710088129 dated 09.05.2012)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after SI. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% / 5% recovery No. | 5% recovery
1. 440.50 19 | 45.13 37 10

2 243.05 20 | 4242 38 10

3 137.79 21 260.28 39 15.75

4 34.79 22 260.28 40 142.81

5 193.57 23 10.99 41 142.81

6 68.75 24 98.29 42 48.26

7 144.29 25 36.85 43 48.26

8 144.58 26 1068.94 44 1172

9 31 27 778.96 45 1172

10 |31 28 108.74 46 28.88

11 675.59 29 39.48 47 14.18

12 675.59 30 |40.59 48 251.14

B 5.48 31 4.38 49 251.14

14 104.35 32 4.19 50 159.11

15 110.04 33 297.77 51 159.11

16 110.04 34 51.68 52 17.10

17 | 291.21 35 15.58 53 42.42

18 |45.13 36 15.60

Norms Committee may take a view.

et
T TN

(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/42-A/R dated 10.10.2017

i
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Department of Industrial Policy & Promotion

(TSW)

D) PP

NC MEETING DATED 10/10/2017 — CASE NO. A/R-43 (M/S ZENITH PRECISION P)
LTD. (ADVANCE AUTHORIZATION NO. 0710108399 DATED 22.06.2015)

Advance Authorization may be ratified as under:
1. Quantities of f export items may also be specified in Nos. in addition to their weights as

given under:

SI. | Quantity in Nos. SI. Quantity in Nos. SI. Quantity in Nos.
No No No.
1. 917 14 146 27 4548
2 1160 15 236 28 31
3 1190 16 | 425 29 32
4 565 17 |44 30 29
5 533 18 65 31 1563
6 34 19 44 32 38
7 34 20 61 33 35
8 264 21 47 34 1699
9 94 22 47 35 1292
10 51 23 37 36 793
11 527 24 19 37 720
12 78 25 27 38 349
13 77 26 52
2. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:
SL. | Quantity in Kgs after | SI. | Quantity in Kgs after Sl Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1. 12.00 14 285.73 27 367
2 843.92 15 461.43 28 28.79
3 865.47 16 98.49 29 30.13
4 498 17 17.33 30 40.23
5 470 18 25.53 31 62.44
6 33.69 19 6.32 32 81.98
7 33.69 20 8.72 33 162
8 77.62 21 52.48 34 691
9 11 22 2252 35 935.42
10 19.32 23 40.95 36 373
11 656.64 24 20.82 37 340
12 151.60 25 29.66 38 193
13 144 26 38.62
Norms Committee may take a view -~ =
g (S.K. Jain) " ‘o1
Development Officer

Norms Committee I

DIPP No. 12/71/2017-TSW/43-A/R dated 10.10.2017.
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Department of Industrial Policy & Promotion

(TSW)
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NC MEETING DATED 10/10/2017 - CASE NO. A/R-44 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710105532 DATED 07.07.2014)

Advance Authorization may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from Aluminium
scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after SL. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 16.37 24 31.81 47 73.86
2 18.50 25 23.14 48 68.82
3 11.90 26 61.52 49 20.14
4 15.89 27 11.30 50 8.19
5 5.78 28 101.88 51 9.83
6 27.24 29 7.33 52 5.95
7 36.07 30 25.01 53 156.72
8 15.53 31 16.56 54 174.88
9 9.97 32 4.92 55 3.10
10 8.02 33 2.66 56 25.87
11 4.02 34 9.33 57 11.79
12 19.52 35 87.61 58 33.45
13 20.83 36 44.43 59 9.40
14 13.26 37 4.13 60 7.56
15 474.36 38 309.24 61 76.52
16 |28.13 39 99.16 62 6.05
17 6.71 40 18.81 63 2.08
18 61.21 41 104.48 64 28.13
19 |45091 42 115.48 65 16.68
20 | 2739 43 91.8
21 305.3 44 35.27
22 242.48 45 11.3
23 16.16 46 135.69
Norms Committee may take a view
—_ —
——  \meilel)
(S.K. Jain)
Development Officer

Norms Committee 1

DIPP No. 12/71/2017-TSW/44-A/R dated 10.10.2017.
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Department of Industrial Policy & Promotion

(TSW)

NC MEETING DATED 10102017 — CASE NO. A/R-45 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710104725 DATED 03.06.2014)

Advance Authorization may be ratified as under:

Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

Quantities of import items may be allowed as under after taking 15% recovery from

-
ERERED)

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after Sl. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery

I 21.71 16 491 31 10.23

2 20.86 17 29.38 32 4.06

3 9.16 18 97.77 33 11.94

4 19.30 19 9.55 34 17.43

o 130.00 20 3.06 35 18.39

6 18.00 21 27.72 36 27.22

7 34.04 22 30.164 37 32.56

8 98.50 23 28.78 38 3.01

9 131.58 24 302.546 39 1.26

10 613.57 25 160.960 40 3.72

11 50.98 26 471.05 41 19.05

12 33.71 27 18.62 42 15.67

13 537.75 28 104.09

14 294.26 29 66.29

15 132.66 30 159.21

e s
Norms Committee may take a view. -
(S.K. Jain)

Norms Committee I

DIPP No. 12/71/2017-TSW/45-A/R dated 10.10.2017

Development Officer
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Department of Industrial Policy & Promotion

NC MEETING DATED 10/10/2017 - CASE NO. A/R-46

(TSW)

(M/S ZENITH PRECISION (P)

LTD. (ADVANCE AUTHORIZATION NO. 0710107790 DATED 12.03.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as

given under:-

SI. | Quantity in Nos. Sl Quantity in Nos. SL. Quantity in Nos.
No No No.

1 3429 16 1348 31 77
2 553 17 143 32 126
3 546 18 84 33 55
4 187 19 494 34 14
5 173 20 119 35 14
6 2401 21 78 36 4

7 2298 22 1135 3l 4

8 68 23 2 38 4

9 66 24 - 39 4
10 112 25 2 40 17
11 1385 26 2 41 17
12 3 27 10 42 15
13 5 28 10 43 15
14 9 29 11

15 9 30 11

2. Quantities of import items may be allowed as under after taking 15% recovery from

Aluminium scrap & 5 % recovery from Stainless Steel Scrap :

SI. | Quantity in Kgs after | SI. | Quantity in Kgs after SI. Quantity in Kgs after 15% /
No | 15% /5% recovery No | 15% /5% recovery No. | 5% recovery
1 335.658 16 90.58 31 16.469

2 147.73 17 84.51 32 54.73

3 145.87 18 15.67 33 43.998

4 67.63 19 68.855 34 18.36

5 62.77 20 70.12 35 18.36

6 736.96 21 48.988 36 6.52

7 705.34 22 227 37 6.52

8 53.75 23 3.72 38 7.82

9 52.17 24 3.72 39 7.82




10 356.63 25 3.98 40 22,72
11 96.23 26 3.98 41 22.72
12 0.47 27 18.70 42 19.50
13 0.79 28 18.70 43 19.50
14 1.37 29 10.43
15 1.38 30 10.43

Norms Committee may take a view.

Norms Committee 1
DIPP No. 12/71/2017-TSW/46-A/R dated 10.10.2017

G2

/’_.__—

L=\ ~l2ery
(S.K. Jain)
Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 10/10/2017 — Case No. A/R-47 (M/s Zenith Precision (P) Ltd. (Advance
Authorization No. 0710107368 dated 06.01.2015)

Advance Authorisation may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from Aluminium
scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after S1. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovery
1. 223.57 25 102.55 49 114.12
2. 100.53 26 1517.57 50 3584.93
3. 316.88 27 809.05 51 215.56
4, 320.05 28 208.71 52 171.46
5. 68.15 29 111.54 53 181.50
6. 288.05 30 | 47.77 54 8.65
A 48.05 31 263.48 55 23.53
8. 30.30 32 42.79 56 28.89
9. 40.76 33 41.91 57 203.57
10. |45.21 34 1.97 58 54.79
11. | 13.03 35 122.39 59 16.30
12. | 48.36 36 30.81 60 18.52
13. | 17.28 37 32.06 61 2.35
14. | 41.83 38 3.46 62 36.09
15. | 146.06 39 3.64 63 78.14
16. |122.93 40 | 4.89 64 1.19
17. | 58.72 41 4.67 65 7.85
18. | 8.98 42 22152 66 10.98
19. | 19.53 43 10.26 67 4.36
20. |21.24 44 10.98 68 23.23
21. ]20.60 45 27.82 69 35.83
22. 139.08 46 22.40 70 29.39
23 17.69 47 316.92
24. | 43.75 48 16.96
Norms Committee may take a view Ly
/‘ LeVtot2e )y
(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/47-A/R dated 10.10.2017.
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Department of Industrial Policy & Promotion
(TSW)

NC MEETING DATED 10/10/2017 — CASE NO. A/R-48 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710107791 DATED 12.03.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as
given under:

SI. | Quantity in Nos. SI. Quantity in Nos. SI. Quantity in Nos.

No No No.
1. 3078 11 193 21 86
2 76 12 260 22 65
3 1183 13 678 23 130
4 4800 14 137 24 284
5 8505 15 137 25 89
6 80 16 62 26 64
7 50 17 62 27 85
8 1159 18 71 28 512
9 217 19 69 29 220
10 194 20 88

2. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after SI. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. 15% /5% recovery
1. 2196.05 11 397.80 21 104.71
2 58.51 12 560.48 22 78.53
3 1031.47 13 170.25 23 106.01
4 183.7 14 57.61 24 222.76
5 283.04 15 57.15 25 89.81
6 9.07 16 9.68 26 64.98
7 20.36 17 9.53 27 128.97
8 1347.96 18 86.23 28 3381.00
9 442.25 19 |- 84.41 29 1449.00
10 397.35 20 107.82
Norms Committee may take a view. —_ -
= Toai iy
(S.K. Jain)

Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/48-A/R dated 10.10.2017

7
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Department of Industrial Policy & Promotion
(TSW)

NC MEETING DATED 10/10/2017 — CASE NO. A/R-49 (M/S ZENITH PRECISION P)
LTD. (ADVANCE AUTHORIZATION NO. 0710107794 DATED 12.03.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as
given under:-

SI. | Quantity in Nos. SI. Quantity in Nos. Sl Quantity in Nos.
No No No.

1. 750 11 116 21 2743
2 210 12 86 22 65

3 199 13 89 23 59

4 56 14 55 24 59

5 56 15 42 25 173
6 121 16 43 26 1580
7 121 17 127 27 391
8 205 18 127 28 318
9 205 19 32

10 1841 20 96

2. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. Quantity in Kgs after | Sl. Quantity in Kgs after S1. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. 15% /5% recovery
i 440.99 11 645.008 21 88.451
2 140.24 12 200.405 22 10.051
3 222.21 13 207.828 23 13.48
4 634.43 14 15.15 24 13.47
5 634.43 15 182.49 25 951.97
6 6.15 16 186.83 26 51.89
7 6.15 17 9.28 27 43.49
8 9.562 18 9.28 28 20.679
9 9.562 19 13.71
10 119.481 20 18.42
[
Norms Committee may take a view. A sl Co el 1=\ w5
(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/49-A/R dated 10.10.2017
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Department of Industrial Policy & Promotion
(TSW)

NC MEETING DATED 10/10/2017 - CASE NO. A/R-50 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710107401 DATED 08.01.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as
given under:-

SI. | Quantity in Nos. SL. Quantity in Nos. Sl Quantity in Nos.
No No No.

1. 338 31 32 61 681
2 83 32 72 62 155
3 1968 33 196 63 560
4 188 34 1174 64 34

5 150 35 3856 65 196
6 356 36 164 66 1174
7 133 37 18 67 3856
8 215 38 550 68 30

9 178 39 32 69 27
10 383 40 148 70 22
11 454 41 363 71 90
12 72 42 339 72 215
13 123 43 212 73 34
14 114 44 411 74 54
15 320 45 101 75 142
16 | 224 46 250 76 47
17 75 47 63 77 18
18 558 48 80 78 36
19 |67 49 72 79 48
20 | 284 50 212 80 54
21 697 51 302 81 204
22 605 52 66 82 14
23 231 53 376 83 21
24 2549 54 223 84 7

25 46 55 223 85 207
26 |22 56 3167 86 91
27 163 57 403 87 195
28 134 58 1022 88 1062
29 |28 59 215 89 2388
30 |29 60 231 90 2545




2. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after S1. Quantity in Kgs after
No | 15% /5% recovery No | 15% /5% recovery No. 15% /5% recovery
1. 102.99 31 22.54 61 28.12
2 25.43 32 42.41 62 7.90

3 36.36 33 276.83 63 29.54
4 51.43 34 389.44 64 23.46
5 103.66 35 353.62 | 65 276.83
6 28.35 36 251.21 66 389.44
7 28.35 37 15.93 67 352.62
8 16.44 38 30.47 68 22.70
9 18.48 39 23.57 69 29.37
10 18.48 40 102.81 70 19.68
11 14.06 41 110.78 71 60.02
12 69.46 42 20.49 72 126.41
13 27.98 43 16.18 73 27.12
14 6.68 o 112.74 74 36.18
15 89.51 45 10.51 75 83.78
16 13.54 46 12.32 76 J1.83
17 7.8 47 14.30 77 76.84
18 34.09 48 22.23 78 228.61
19 33.96 49 69.18 79 545.14
20 14.97 50 331.96 80 52.79
21 28.80 51 31.23 81 19:.73
22 6,75 52 32.75 82 20.44
23 26.31 53 29.94 83 20.67
24 53.88 54 13.64 84 39.98
25 772 35 13.64 85 325.20
26 0.32 56 58.51 86 4.23
27 9.36 57 4.5 87 20.23
28 466.88 58 21.59 88 112.04
29 19 59 24.49 89 213.19
30 21.82 60 26.31 90 94.35

Norms Committee may take a view.

e -~

— T
%(S.K. Jain) =T

Development Officer

Norms Committee 1
DIPP No. 12/71/2017-TSW/50-A/R dated 10.10.2017.
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NC MEETING DATED 10/10/2017 - CASE NO. A/R-51 (M/S ZENITH PRECISION P)

Mo LU art-Cls A/

Department of Industrial Policy & Promotion

(TSW)

LTD. (ADVANCE AUTHORIZATION NO. 0710107755 DATED 05.03.2015)

Advance Authorization may be ratified as under:

given under:-

. Quantities of export items may also be specified in Nos. in addition to their weights as

Sl. | Quantity in Nos. SL. Quantity in Nos. SL. Quantity in Nos.
No No No.

1. 307 4 58 i 59

2 62 5 305 8 59

3 58 6 11 9 68

. Quantities of import items may be allowed as under after taking 15% recovery from
Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after S1. Quantity in Kgs after
No | 15% /5% recovery No 15% /5% recovery No. 15% /5% recovery
1 1151.217 4 12.25 7 121.65
2 31.298 5 16.329 8 121.65
3 12.25 6 414.53 9 299.82
Norms Committee may take a view.
L TN
<l
(S.K. Jain) '
Development Officer

Norms Committee I

DIPP No. 12/71/2017-TSW/51-A/R dated 10.10.2017.
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Department of Industrial Policy & Promotion
(TSW) D)Pp

NO. A/R-52 (M/S ZENITH PRECISION (P)

NC MEETING DATED 10/10/2017 — CASE
0710108420 DATED 25.06.2015)

LTD. (ADVANCE AUTHORIZATION NO.

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as

given under:-

2. Quantities of import items may be allowed as under after taking 15% recovery from

Aluminium scrap & 5 % recovery from Stainless Steel Scrap:

uantity in Kgs after
15% /5% recovery

sal |

/
Vol @il )

Norms Committee may take a view.
(S.K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/71/2017-TSW/52-A/R dated 10.10.2017
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NC MEETING DATED 10/10/2017 — CASE NO. A/R-53 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710102672 DATED 06.03.2014)

Advance Authorization may be ratified as under:

Quantities of import items may be allowed as under after taking 15% recovery from Aluminium
scrap & 5 % recovery from Stainless Steel Scrap :

Sl. | Quantity in Kgs after | SL Quantity in Kgs after Sl. Quantity in Kgs after j
No | 15% /5% recovery No | 15% /5% recovery No. | 15% /5% recovery
1 938.12 15 43.405 29 228.08
2 604.28 16 | 42.27 30 143.54
% 678.92 17 233.84 31 34.47
+ 695.23 18 136.37 32 12.335
5 37.21 19 197.76 33 4.09
6 2.41 20 | 46.76 34 29.11
7 2.83 21 39.70 35 40.72
8 20.865 22 37.87 36 102.228
9 123.604 23 158.59 37 83.461
10 | 2445 24 24.88 38 4.41
11 396.11 25 4.16 39 15.998
12 | 63.31 26 182 40 120.07
13 10.67 27 32.28 41 162.12
14 | 58.76 28 204.72
Norms Committee may take a view.
.

Norms Committee 1

DIPP No. 12/71/2017-TSW/53-A/R dated 10.10.2017

e
-7 el

(S.K. Jain)
Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC MEETING DATED 10/10/2017 — CASE NO. A/R-54 (M/S ZENITH PRECISION (P)
LTD. (ADVANCE AUTHORIZATION NO. 0710108298 DATED 01.06.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items may also be specified in Nos. in addition to their weights as
given under:-

SI. | Quantity in Nos. SL. Quantity in Nos. SL. Quantity in Nos.
No No No.

1. 139 25 162 49 39

2 307 26 162 50 6

3 307 27 1422 51 6

4 14 28 3207 52 17

5 14 29 375 53 17

6 170 30 91 54 414
7 13 31 242 85 39

8 13 32 2402 56 54

9 13 33 3476 57 110
10 13 34 207 58 414
11 21 35 152 59 365
12 21 36 149 60 365
13 28 37 39 61 65
14 |28 38 76 62 65
15 106 39 152 63 1264
16 101 40 154 64 1264
17 303 41 120 65 47
18 303 42 118 66 47
19 | 246 43 42 67 192
20 246 44 |42 68 1753
21 1820 45 56 69 112
22 97 46 57 70 174
23 138 47 13

24 138 48 13

2. Quantities of import items may be allowed as under after taking 15% recovery from
scrap:

SI. | Quantity in Kgs after | SI. Quantity in Kgs after SI. Quantity in Kgs after 15%
No | 15% recovery No | 15% recovery No. | recovery

L 208.54 25 7.67 49 195.64

g/




2 610.92 26 7.74 50 24

3 610.92 27 4 51 24

4 23,37 28 105.07 52 72.41
5 25.57 29 61.94 53 72.41
6 45.26 30 | 45648 54 227598
7 23.06 31 269.93 55 124.05
8 23.06 32 117.09 56 112.93
9 23.06 33 252.41 57 73.57
10 23.06 34 58.35 58 243.70
11 38.59 35 1127 59 97.6
12 38.59 36 10.74 60 97.6
13 51.61 37 16.9 61 23.41
14 51.61 38 11.76 62 23.41
15 143.62 39 31.57 63 388.02
16 137.8 40 31.82 64 388.02
17 395.46 41 380.68 65 37.43
18 395.46 42 51.20 66 37.43
19 321.86 43 179.82 67 35.76
20 321.86 44 225.44 68 89

21 (L2 45 212 69 65.9
22 19.26 46 212 70 68

23 6.74 47 5431

24 16.74 48 54.31

Norms Committee may take a view.

—— —

/-—)’ (o\\ o\ 2l )

(S.K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/71/2017-TSW/54-A/R dated 10.10.2017
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GOVERNMENT OF INDIA
INISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website http://dgft.gov.in

Subject: Request for Re-fixation of Norms against Adv. Authorization No. 0510297632
dated 26.07.2011 issued under Para 4.7 (of HBP (Vol.l) to M/s. Boom Systems
Pvt. Ltd., Faridabad- regarding.

Please find enclosed a copy of firm’'s request dated 06.10.2017 of M/s. Boom
Systems Pvt. Ltd., Faridabad on the subject mentioned above requesting for revision
of norms.

2. DHI is requested to examine the case and provide their necessary comments for
consideration of the case before NC. This case is to be re-listed on 10.10.17.

}Zﬂ/’/’
1= 1) 1
(S.K.Panigrahi)
Economic Officer
for Director General of Foreign Trade
Tel.:23061562 Ext.265
E-mail: nc1.dgft@nic.in

Encl.a.a

Sh. K.K.Tiwari. I.A.Department of Heavy Industry, Room No.476. Udyog Bhawan,
New Delhi 110011

DGFT ID.No. 01/80/50/00097/AM12/DES-I/ S—gg Dated. \0,_)0,,7
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Indure Pvt Limited for ratification
of norms of AA No- 0510402573 dt 16-05-17

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Indure Pvt Limited. The firm may be asked to submit
following information.

Item no of|Item Comments

import

Itemno 1,2 |Fused cast|import in numbers. It has not
basalt indicated in Annexure 1 if there is

any wastage in number & weight
terms. The same may be given
with justification.

Item no 3 Loading import quantity is 11 numbers. It
bellows is not integral multiple of export
quantity. The firm to justify the
same.
Item no 4 Instruments | Exact quantity of each import not |

given. The list of import with
guantity to be given.

B.C.Nayak
Development Officer
01/11/2017
DGFT (_Economic Officer , DES-I)
Deptt. of HI, UO No 3(89)/17-TSW(B)
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